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RESOLUTION RE APPOINTMENT
OF A COMMITTEE OF MEMBERS
OF PARLIAMENT TO EXAMINE
THE CAUSES OF INDUSTRIAL
UNREST.

SHrr LALJI PENDSE (Bombay):

Sir, I move:

“This House is of opinion that
Government should appoint a Com-
mittee consisting of not less than
15 members of Parliament represent-
ing all political parties and groups
to examine the causes of the pre-
sent industrial unrest as well as the
attitude and policies of the emplo-
yers and Government in the light
of the declared objectives of the
Second Five Year Plan and to
recommend to Government mea-
sures which should be taken for
improving industrial relations on
the basis of the directive principles
of the Constitution and in conson-
ance with social justice and demo-
cracy.”

Sir, I believe not much persuasion
is needed in an enlightened House as
this to make it agree that there
exists in the country grave industrial
unrest. Comparative figures of trade
disputes of the last two years amply
reveal the degree of mounting unrest.
In 1956, there were 1,203 disputes.
In 1957 there were 1,248; add to these
the figures in Kerala, Mysore, Rajas-
than and elsewhere, the figure would
come up to 1,630. This is an increase
of 427 disputes. In 1958 the situa-
tion appears to have deteriorated still
further. In addition to general dis-
putes, there have been several strikes,
notably the 80 days’ strike in West
Bokaro Collieries, the strike in the
Bangalore Hindustan  Aircraft Fac-
tory, the much-publicised strike in
the Jamshedpur steel mills, strikes in
the ports and docks all over India, the
four-month old strike of the Premier
Automobiles and crowning these all,
the Bombay general strike In addi-
tion, a dispute is still hanging before
the Pay Commission and its findings
are anxiously awaited.
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This is in regard to disputes. A
deeper cause of wunrest lies in the
mounting figures of unemployment.
One of the objectives of the present
Second Five Year Plan is to provide
additional  employment for 6'5
millions, as the pruned Plan stands
today. But after two years of the
Plan period, we find that the num-
ber of unemployed registered with
the employment exchanges, has
increased from 7,53,000 and odd in
April 1957 to 9,36,000 and odd in 1958,
that is to say an increasc of about
1,83,000 in one year only. Add to
this a large number of those who,
out of disgust, do not register with
the exchanges at all and you get an
idea of the alarming situation on thc
industrial front.

A still deeper cause lies in retrench-
ment and lock-outs and closures. It
came first at the hands of the Gov-
ernment itself. Towards the end of
1956, it came down on its Defence
installations and lately again, they
repeated the performance in the
DV.C. The employers in the pri-
vate sector, feeling inspired by the
lofty example of the greatesl single
employer, followed it with vigour
and imagination. They were not
content with mere retrenchment.
They started closing down factories,
and where workers demonstrated on
one count or the other, they locked
them out. Yet another contrivance
in their armoury was in the shape of
“leading or playing off”.

In the textile industry alone,
over a lakh have been rendered idle.
Government acknowledge the num-
ber at 54,000. I am told this is because
the number of badliwallas and those
led off is not accounted for.

Bombay which is my constituency
and also my home State, is hit the
hardest. Out of the 32 mills closed
down, 27 or 28 are in Bombay. Seventy
per cent. or more of the labour in

Bombay mills comes from Maharashtra
| and principally from the Konkan part
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of it. This part, devastated by the
recent floods lies prostrate and every
morsel is a boon to it. Its only occu-
pation is wage earning, mostly in the
textile industry. Thus, textile indus-
try is Maharashtra's back-bone. The
closure of mills has, therefore, shaken
its very foundation as Konkan lives
on the money orders sent from Bom-
bay. Commerce, which accumulates
surplus value, is out of its reach. You
can imagine its misery, Sir, due to the
closure and lock-outs of the mills.

Jute is another industry where
about a dozen of the mills have been
closed down. In addition. women
workers who are the most helpless
stratum of society have been made the
targets of retrenchment. There are
other occupations also. Manganese
mines, engineering concerns, ag also a
large number of employees in the ex-
port-import business, have been hit
hard under retrenchment. Biri making
industry in Bhandara and Gondia dis-
tricts of Bombay State render fabulous
profits. The monuments of these pro-
fits can be seen in Bombay in the
shape of huge estates in the city. Now,
Sir, after the inclusion of those dis-
tricts in the bilingual State of Bom-
bay, the Government of the State
tried to fix the rates for biri making
and the bosses either migrated to the
adjoining areas in the State of Madhya
Pradesh in order to avoid paying re-
vised rates, or closed down their fac-
tories. The workers who suffered pri-
vation number aobut 30,000, The State
Government is a helpless spectator to
the starvation of workers.

This is the nature and the magni-
tude of the unrest markedly percepti-
ble since the inauguration of the pre-
sent Five Year Plan. What corollary
can there be is a moot point, which
shocked even the hon. the Labour Min-
ister. In his inaugural speech be-
tore the Nainital Labour Conference.
8ir, the Labour Minister observed thus:

“Our minds are greatly exercis-
ed in recent months, about the

shringage of the volume of emp-
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loyment, which has occurred in
the textile industry and in some
other industrial establishments.
It is easy to imagine the sufferings
and the hardships entailed for the
workers who have been thrown out
of employment as a result of clo-
sures, total or partial, and large-
scale retrenchments. It is however,
difficult to comprehend”—and these
words of the hon. Minister may
please be noted—“why the wheels
of industry should slow down in
this manner, in a developing eco-
nomy with a rising tempo of invest-
ment. When there are circums-
tances which affect the market as
a whole, measures have to be taken
at the highest level on behalf of the
whole community.”

Mg. DEPUTY CHAIRMAN: You can

continue at 2-30 p.Mm. The House standg
adjourned till 2:30 p.u.

The House then adjourned for lunch
at one of the clock.

The House reassembled after lunch
at half past two of the clock MR.
Deputy CHAIRMAN in the Chair,

Surt LALJI PENDSE: Sir, I was
referring to the Labour Minister’s
statement on unemployment in the face
of a developing economy. 8ir, if the
Labour Minister could not discover
the reasons singly—it is said in his
speech there—we in this House and
the other House should do the job col-
lectively. As the supreme tribunal
under the Constitution, I submit, Sir,
that it is the duty and the joint res-
ponsibility of these Houses jointly to
probe into the whole problem and
recommend measures to scotch the
unrest and improve industrial rela-
tions. This to my mind is a condition
precedent to the success of the Plan.
That is the burden of my Resolution.
It seeks to appoint a committee of
enquiry and nothing more. Sir, the
present unrest is not due to an
alround crisis in industry or economy
as such a crisis does not exist. It is
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something much more deeper and
dangerous because, Sir, the causes
which created the unrest appear to
have been clearly worked out by
agencies whose motives are patently
anti-Plan and, therefore, anti-national.
Even the Labour Minister has no doubt
about it. In his Nainital speech, I re-
ferred just now to, he makes further
observations. Says he:

“Very often the malaise is con-
fined to certain industrial units and
has its origin in neglect and misma-
nagement extending over a long pe-
riod. It is our business to see that
the conditions of these concerns are
not allowed to deteriorate so far
that the work has to come to a
standstill. Preventive action should
be taken in time to avoid this. For
this purpose, a system of advance
intelligence is to be built up and
we must place ourselves in a posi-
tion to take steps to arrest the de-
cline when abnormal systems have
developed”, oo

The suggestion of the Labour Minis-
ter to have a system of advance in-
telligence is a further justification of
the demand for a committee as my
Resolution suggests.

Sir, I have said a minute ago—in
fact an hour and half ago—that the
unrest has been cleverly worked out
with a view to defeating the objectives
of the Plan. I say so because hardly
had the Plan been put into operation,
cries of recession and “the Plan in
crisis” began to be raised; revision ot
the Plan was demanded, measures of
taxation were opposed and began to
be circumvented and, contrary to the
expectations of an ex-Finance Minig-
ter, capital began to go underground
causing money stringency. If the
money stringency was real, how are
the various State loans over-subscrib-
ed within the shortest possible time?
Then, Sir, mill after mill began to
work out losses. It is of interest to
note that mills under a specific type
of management only have registered
losses and have declared lock-outs.
Not one of the standard type of mills
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has retrenched any workers nor has
any sustained losses. It would be

fruitful to closely examine the work-
ing, the systems of borrowing, the
system of block sales of these mills.
Again, Sir, it is anybody’s knowledge
that their transactions are fictitious
and have some kind of kinship with
the hundi market in Bombay. Itisa
common belief that underground
money operates through such hundies
and the amount involved is said to be
in the neighbourhood of Rs. 300 crores,
just the amount for which the Plan
had to be pruned. I hope the investi-
gations of the Income-tax Depart-
ment, which was persuaded to attach
account books of some ten or twelve
such hundi dealers, would reveal
many more secrets. My only anxiety
is that the Revenue Board acts prompt-
ly and vigorously. If it does, it is
possible to detect some kind of colla-
boration between these mills and the.
hundi market and unearth the hidden
money so badly wanted for creative
purposes.

Then, Sir, there is another method
by which losses are worked out. That
method is in determining the cost of
production. Thanks to the corruption
rampant in some of the Government
agencies, it becomes easy. There is a
saying: “Hara note kya mnahin kar
sakta?” I know of a certain mill in
Bombay which during the control days
could secure from the textile control
machinery any inflated figure of the
cost of production. But whatever the
manipulated costs, markets were not
going to pay the excess: cloth was sold
below the cost and the mill was made
to sustain losses, till finally it was
taken into liquidation. One would
wonder why this process? But the
answer is very simple. By running the
mills at a loss, the shares go down in
prices and the subscribed -capital
shrinks, The mill is then sold out at
a ‘pittance’ and is purchased by the
agents of the same group of manage-
ment, This is defrauding the com-
mon investor, cheating Government of
the taxes and the workers come in for
wage reduction or unemployment,
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As this atmosphere was being creat- L

ed, the 15th Labour Conference met in |

Delhi last year and resolved among |

other things to constitute wage boards |

in three industries including the tex-

tile industry. ‘The Federation of
Chambers of Commerce came out
vigorously against the decisions and

soon after the Bombay Millowners|
launched an offensive against the
boards because they were to determine
the minimum wage. They sought to
torpedo the decisions of the confe-
rence on closures and rationalisation
and recognition of trade unions. As a
counter-blast- to the wage boards, they
notified their intention to effect a cut
in the dearness allowance to the ex-
tent of one-third. Thus we found a
system of two-pronged operations; the
vanguard enforced closures and the
rear-guard attacked the decisions.
Tatas believe in straight deal and they
rejected the decisions outright. The
Premier Automobiles refuse to recog-
pise the union and pay bonus, although
it is common experience of motor
owners that the Fiat 1100 fetches extra
handsome money over and above the
prices. Thus, Sir, it is not merely the
recession but the decisions and the
conventions of the Labour Conferences
drawn on the basis of the planned ob-
jectives against which the capitalists
as a class have raised their standard
of revolt. As a plan of their strategy,
they sabotage production by lock-outs
and closures, bring about unrest by at-
tacking wages and the rights of free
trade unionism and torpedo the main
objectives of the Plan, namely, addi-
tional employment and proportional
distribution of the increase in national
wealth amongst those who create it.

Sir, it is significant to note in this
connection that the national income
increased by 18 per cent. in the first
Plan, but how was it distributed? The
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share of wages from national income
in factory industries went down from |
42 per cent. in 1950 to 33 per cent. in
1954, while the share of profits went .
up from 58 per cent, to 67 per cent. |
during the period. Sir, there is a loose
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talk about increase in wages. It is
easy to dismiss the fallacy by quoting
two sets of figures. A worker whose
wage was about Rs. 40 in 1939 gets to-
day Rs. 101 including the dearness
allowance, whereas the all-India index
of wholesale prices during the same
period has risen four-fold from 100 to

408'8. That speaks for itself. How
does the Government then react 1o
this malaise and what 1is its role?

Firstly, in the face of the defiance by
the employers of the objectives of the
Plan and the decisions of the tripartite
conference they remain bystanders and
passively watch the malady, on the
other hand when the workers try to
assert what is given to them by the
decisions lathis and bullets are shower-
ed on them. The latest feature 1s the
employment of the army. The armies
are not thought of for driving away
the intruders from Pakistan or from
Portugal; they are oniy used against
unarmed workers, the creators of na-
tional wealth. 1t conforms to tihis:

g Al zEE 3§ gAFmIE

But does mere killing resolve the con-
test? You had it in Bombay two years
ago and in Ahmedabad a year ago.
There you killed a hundred and odd
but was the natural urge for a unilin-
gual State killed? It burst out only
recently. Killing does not end a grie-
vance; on the contrary it only multi-
plies it. But no wisdom dawns on those
who are destined to be cleared out of
the decks of history, but it is a little
digression, I admit. Sir, this state of
affairs must end and the sooner the
better for the success of the Plan and
for the implementation of the Objec-
tives it sets out. I cannot do better
than remind the House of the warning
given by the hon. the Labour Minister

.and it is for this reason that I thought

it urgent to place my Resolution be-
fore the House and I do hope that it

‘'will be passed.

Mr. DEPUTY CHAIRMAN' Motion
moved:

“This House is of opinion that
Government should appoint a Com-
mittee consisting of not less than 15
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members of Parliament representing
all political parties and groups to
examine the causes of the present
industrial unrest as well as the atti-
tude and policies of the employers
and Government in the light of the
declared objectives of the Second
Five Year Plan and to recommend to
Government measures which should
be taken for improving industrial
relations on the basis of the direc-
tive principles of the Constitution
and in consonance with social justice
and democracy.”

Surt H. P. SAKSENA (Uttar Pra-
desh): Mr. Deputy Chairman, Sir, 1
have read the Resolution that has just
now been moved by a very distinguish-
ed member the communist Parly
who happens to belong to a commu-
nity to which the greatest leader of
the Congress organisation—1 mean
Lokmanya Balgangadhar Tilak-—be-
longed and therefore I am surprised
to learn from the wording of the Re-
solution that the only conclusion that
he has drawn from all this industrial
unrest is this that the Government and
the employers are the villain of the
piece and the employees are absolutely
saintly persons, angels, and there is
nothing to be said against them. Now,
this partisan view is a view which I
have never liked and I have hated it
and I have criticised it. Even the
other day, 1 criticised Dr. Kunzru who
ordinarily and generally takes a non-
partisan view of things but then that
day, when he tock a partisan view I
criticised him then and there. Simi-
larly, this Resolution also takes a par-
tisan view of things. I wonder why it
was admitted and how it was admit-
ted. It should not have been admitted
as a matter of fact, much less debated
and discussed.

Surt BHUPESH GUPTA  (West
Bengal): If it were not admitied you
would not have had the chance to
speak now.

Surr H. P. SAKSENA: Now, imagine
the audacity of the mover; the only
thing that has got to be corrected and
set right is the Government and the
employer and there is no fault of any
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kind whatsoever that lies at the door
of the employees. This is a very nar-
row way of looking at things. I do not
like industrial unrest as a matter of
fact and therefore I would not be
happy if there is industrial unrest in
any part of the country, not to say,
in the region from which my friend,
the mover of the Resolution, hails or
in any other region. Even in my home-
land, home country, home province of
Uttar Pradesh I would not like . . .

(Interruptions.)

Qr. R. B. GOUR (Andhra Pradesh):
India that is Bharat that is Uttar Pra-
desh.

Surr H. P. SAKSENA: I accept Dr.
Gour’s interpretation of Uttar Pra-
desh; that is, India that is Bharat,
that is Uttar Pradesh, if that interpre-
tation gives him satisfaction.

SHrRr LALJI PENDSE: Bharat does
not exist outside the States.

SHrY H. P, SAKSENA: We sent up
the greatest fighters for freedom and
leaders from our Uttar Pradesh and
therefore I am not ashamed of the

fact that India is equated with Uttar
Pradesh,

Dr. R. B. GOUR: Just now you
said that Balgangadhar Tilak was the
greatest man; he does not belong to
Uttar Pradesh.

SHr H. P. SAKSENA: I am not
going to waste time in arguing with
my friend Dr. Gour. As I said, the
Resolution is a travesty of facts and
a bundle of untruths, half-truths and
mis-statements because, as you see,
all the blame lies with the Govern-
ment and the employers, and nothing
is said so far as the employees are
concerned. To look at this thing from
that angle is a very sad state of affairs
and I hope that either the Resolution
will be properly modified or it should
be thrown out.

Dr. R. B. GOUR: Mr. Deputy-
Chairman, Sir. this Resolution that
has been brought before this House is
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to my mind most important; it touches
a most important problem and deals
with the most important difficulty
that has arisen in our country. Ob-
viously we as trade unionists and
they as Government, and, if I could
add, even the employers have all ag-
reed at the various tripartite meetings
—and these tripartite meetings have
come to occupy a very important posi-
tion in our national life, in our labour
life—that we have got to stick to cer-
tain tenets of behaviour, certain
eodes of conduct and we shall have to
see that industrial relations are nor-
mal as far as possible. Because where
on the one side there is a profit motive
and on the other there are difficulties
from the point of view of wages and
earnings, obviously, there are bound to
be differences and- clashes. But the
country as a whole and the Indian
Labour Conference, in particular, have
accepted certain codes, certain modes
of behaviour on the part of both the
employers and trade unions. The prob-
lem is—and also the Government have
accepted certain obhligations more or
less administrative—to see that these
things are maintained, these decisions
are implemented in right earnest.

Now, I am not going to take the
time of the House by dealing with
this question in great detail and I am
not going to cover the entire canvas
that this question embraces. I am go-
ing to confine myself to the most im-
portant industry, the iron and steel
industry. That has been given the top
priority in this country in the Five
Year Plan. Let me draw the attention
of 'the.House to a fact, a very recent
occurrence, One thousand one hun-
dred and thirty-five workmen have
been laid off in Burns, Howrah. It is a
fabricating plant, owned by Shri Biren
Mookerjee, a leading iron and steel
magnate in this country. Now, Sir.
the Indian Standard Wagons will be
facing a similar lay-off within a week
or ten days. The question is, here is
an industry which has been given top
prierity in this country. Here is an
industry which is being given top
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. really urgent, the matter is
. serious and the House must be possess--

"when an industry faces

‘steel should be in the State
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facilities and hers it is that the indus-
trial relations are the worst in the
country. Here it is that attacks in the
form of lay off and closures, are be-
ing seen rather frequently. Why?
Here I want the pointed attention of
the House to be drawn to the fact that
employers as a class are violating the
decisions and the codes that we are
adopting in this country; employers
as a class are trying to ignore the
various decisions that this country has
been taking, the various decisions that
the Indian Labour Conference has
been taking. Employers as a class
want to violate and flout the laws, the
labour legislation in this couniry, and.
I am afraid Government themselves:
when they take the shape of employers:
behave worse than ordinary private
employers. Therefore, the matter is-
really-

ed of this matter and take hold decision-
in order to see that the country’

" does not face this kind of avoidable un-

rest. I can understand an unrest on the
border created by Pakistan which we
cannot avoid, because we are not in
Pakistan. I can understand an unrest:
on the borders of Goa, because that is

. created by Portugal. But I cannot un-
" derstand an avoidable unrest. We have

the path of planned development,
when we have decided that wages are
going to be given good and serious
congideration, when we have decided
there are going to be certain
norms for wages, when we have
decided on a certain procedure
difficulties
capital or ex-

of the type of

. pansion or balancing equipment, what-
- ever it is,
- loyers as a class do not want us to go

The question is that emp-

forward with these. The employers

. are bargaining. Here are the steel mag-
‘nates in this country who, let me re-

House, do not want that
sector,
who want it as their entire monopoly.
For them the State plants at Bhilaj,
Durgapur and Rourkela are an eye-
sore and Shri Biren Mookerjee has
said openly so many times, “Hand

over the steel to us.”

mind this
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Mr. DEPUTY CHAIRMAN: No
names please. You may refer to a
particular concern or the generic
term of the employers, but not names.

Dr. R. B. GOUR: But it is the em-~ ‘

ployer himself who is the institution.
We have to give the names.
be difficult for ug to

Mr. DEPUTY CHAIRMAN: They |

are not in this House to defend them-
selves.

Dr. R. B. GOUR: Anyway, the
question is this that steel magnates
are creating a problem for us. 1
should like to draw the attention of
the House to what some of us may
consider as a matter of opinion, to
the recent happenings in Jamshedpur.
The TISCO management, the TISCO
emplowers, the Tata Iron and Steel
Company, are the darlings of this
country. They have been given many
concessions.

Surr V. PRASAD RAO (Andhra
Pradesh): Darlings of the Govern-
ment.

Dr. R. B. GOUR: Obviously, darl-
ings of the Government and they have
been given many concessions.

Sart BHUPESH GUPTA: And pat-
rons also.

Dr. R. B. GOUR: Yesterday the
hon. Minister of Transport and Com-
munications told the House that they
are the most respectable gentlemen
also to have been offered the chair-
manship of the Indian Air Lines Cor-
poration and he had the courage to
say they are the most respectable
gentlemen. Let us see how they are
trying to behave with the codes, with
the laws, with the conventions, with
even the ordinary problems that are
arising in Jamshedpur in the industry.
May I say that the provision in the
Industrial Disputes Act to have the
work committees elected is not there
merely as a dead letter? Is it not a fact
that the works committee in TISCO is
not yet elected? 1Isit not a fact
that as early as October 1957 the
pointed attention of the Labour Com-
missioner was drawn to the fact that
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the works committee should be elect-
ed? It was not done. Is it not a fact
that Tatas who parade as the model
employers in this country are not
really so, and so many things, their
doings are not brought to light? Is it
not a fact that in Jamshedpur

there was no organisation and
even national leaders of the
type of Subhas Chandra Bose

were put to a lot of harassment in
that area? Is it not a fact that it was
on the strength of the Swaraj Party
in the Central Legislature that they
got concessions from the then British
Government and it was the very
leaders of the national movement that
were put to harassment in that area?
Is it not a fact that they have harass-
ed terribly one gentleman, who tried
to organise the labour, Manek Homi,
to live the life of a cripple there. Is
it not a fact that they did not give
rest to Professor Bari who tried to
organise the labour and help the
movement there? Therefore, to say
that they are the model employers
and to say that the working class is
the wicked class, as my hon. friend,
Mr. Saksena, tried to make out as a
point .

Surr H. P. SAKSENA: I never
said that—that the labourers are
wicked as a class. I never said so.
Please do not impute motives.

Dr. R. B. GOUR: Even now, there
is a union which could command
27,000 signatures. They submitted a
memorandum to the Prime Minister,
to the Union Labour Minister, to the
Bihar Labour Minister, and that
memorandum was not considered.
Was it according to law? Was it
according to any code of discipline?
Was it according to any ptinciple
or any method of dealing with trade
unions? Is it not a fact that the
labour unions met, as early as Novem-
ber, the Prime Minister himself? And
is it also not a fact that in October,
November. December, Jarnuary, Febr«
uary, March, April, they were all try-
ing to peacefully agitate, put the
problem before the Government, put
the problem before the various authe-
rities? And if they are refused even
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a reply to their letters, if they are
refused to even get an interview, if
they have refused even to consider
the matter, if they have refused the
matter even to be referred to a court,
what else is it? It is a  disgracefui
situation in our country that today
after eleven years of freedom a union
or' a worker has to go on strike even
to get the right of being heard accept-
ed. That is the position in Jamshed-
pur. The “model employers” of
Jamshedpur have refused even to
listen to the unions and they do not
know what is in the 1952 Resolution
of the Bihar Labour Advisory Com-
mittee, that any registered union,
whether recognised or mnot, can deal
with individual cases and you have
got to reckon with it. But they refus-
ed it. The Bihar Government was
possessed of the situation, the Bihar
Government knew that here is a union
which claimed a following of 27,000
in TISCO out of a total strength of
28,000 workers. Here is a union
whose 19,000 verified membership
has been accepted by the verifying
officer of the Labour Department of
the Bihar Government itself. Was
there not, therefore, a prima facie
case for holding a ballot in Jamshed-
pur and according to the 1952 Reso-

lution of the Labour Advisory
3 p.M. Commitiee of. Bihar? Then

why was it not done? There is
a State Government in this country
which flouts its own decisions. There
is a State Government in this country
which does not take care of its
conventions and codes., There is a
State Government in this country
which does not want to listen to the
labour and dances to the tune of the
employers. Could such a  situation
lead to industrial peace? Could suéh
a situation lead to normal industrial
relations? Could such a situation
lead to what you call harmonious and
peaceful economic development under
the Second Five Year Plan? Here is
a very important situation. The
Bihar Government, I must say, has
totally igneored its responsibility, has
totally ignored its duties towards the
labour, has totally ignored the rules
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and regulations, the codes and
conventions that we have laid down
in this country, which it itself laid
down in Bihar. The Bihar Govern-
ment has totally sided with the
employers, has been the tool of the
employers in Jamshedpur.

Sir, such is the position. Now, you
say that it is your theory, it is your
preaching that modern state-craft of
your conception is something in the
nalure of a balancing force between
two contending classes, capitalists and
labourers. May I know, if youhave
stuck to that conception whether your
State or your State Government has
played as a balancing force between
the capitalists and the labour or it has
sided with the capitalists? Even if
one State Government does i, it is
a matter of shame for this country.
Even if one single incident of that
type has taken place when you have
openly sided with the employers and
tried to crush the labour, it is a
matter of disgrace for us. That is a
very important point. You have got
to take this matter in your hand.
Each defaulting employer must be
taken to task, each defaulting State
Government must be taken to task,
and defaulting Labour  Department
officials must be taken to task. Other-
wise your codes will remain only on
paper.

Surr H. P. SAKSENA: When you
refer to labour, may I know if you
mean the AITUC?

Dr. R. B. GOUR: I would request
my hon. friend not to try to create a
quarrel between the INTUC and the
AITUC. 1 will give you instances of
INTUC unions who are facing diffi-
culties at the hands of your adminis-
tration. Please do not create those
problems.

Surr H. P. SAKSENA: We are dis-
cussing the Bihar strike.

Dr. R. B. GOUR: INTUC is there
in Calcutta tramway strike. You can-
nol try to create that sort of
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discrimination. Kindly don’t do it.
We know that game and that is also
the game of the employers.

Sir, this is the position. If a worker
has committed a mistake out of ignor-
ance, out of lack of information. out
of lack of knowledge of the law, do
you deal with him sympathetically?
No. He is dismissed summarily under
‘he standing orders. and the reason is
misconduct. Here is an employer,
here is a State Government. here is a
State Labour Department, here is an
nfficial. who do not implement the
law or the code. No action against
them. Well, it is a very serious
problem which you must consider.
The Labour Ministry of the Govern-
ment of India says, ‘“well, labour is a
State subject, we cannot intervene”.
Why does not the Defence Ministry
sayv the same thing? Why should not
the army say the same thing? The
Labour Ministry refuses to intervene

in Jamshedpur. But the Industry
Ministry cannot sav that. They give
them a lot of concessions. The Finance
Ministry cannot say that. They give
them a lot of concessions. And the

Defence Ministry cannot say that they
cannot allow the use of the army.
After all what is this Labour Ministry
for? Is the Labour Ministry there
only to sit tight, only to make speech-
es, only to deliver sermons to us?

Sir, 1 should like to know why the
army was parading the streets, under
which law, under which section of
the Criminal Procedure Code. Sir,
the other day you know we had a
question here in that connection. This
1s the problem. This is the problem
that Government gives us only words
of consolation but gives them all help
tn sabotage all its decisions. That is
the main problem, and therefore the
question is that these employers will
have to be asked to see the situation
m its proper perspective. They will
have to be dealt with properly, and
the responsibility is on the Govern-
ment and precisely on the Labour
Ministry to see that these decisions
that we have taken are implemented
in right earnest, in the spirit in which
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they are taken. That is why I com-
mend this Resolution to this House.
The matter is not such a simple thing
that it could be brushed aside as the
problem of this or that unit, this or
that industry, this or that province,
or this or that party. It is a national
problem, and it must be dealt with
nationally.

Surr ROHIT M. DAVE (Bombay):
Mr. Deputy Chairman, I rise to support
the Resolution that is now before the
House, This Resolution merely wants
that the Government should appoint
a Committee of the various political
parties and interests to go into the
question of industrial relations and
0 see to what extent they can be
improved, so that the even economic
development of our country which is
at the heart of everyone of us is pro-
perly maintained, and we may have
the maximum benefit out of the good
relationship that can be created
between the employers and the
employees.

Sir, there is not the slightest doubt
that today the most important task
before our country 1s to increase pro-
duction to the maximum extent and
it should be the responsibility of the
Government of India to see that any
impediment whatsoever in the path
of maximisation of that production is
removed forthwith, and that is the
objective  behind this  particular
Resolution.

Sir, the Labour Minister the other
day is reported to have said that the
relationships between the workers and
the employers in this country are
fairly  good, and that they are not
such as should cause anxiety to the
country or to the Government. I do
not wish to go into the. correctness or
otherwise of this particular statement,
but I would only like to say that there
are so many problems in the industrial
relations which have still not been
clearly clarified, and the result has
been that at last there is discontent
in the minds of the people. There are,
Sir, the questions of wages which
might create certain difficulties not
only with reference to the question of
social justice but also with reference



Committee on

767
[Shri Rohit M. Dave.]
to the problem as to what we have to
do with production and whether equal
distribution is a  part of the very
process of production or not. But the
Government of India seems to have
come to the conclusion that any
increase in wages at this stage might
result in the lack of capital formation
to the extent that is desirable in the
country, and therefore for some time
to come they would like to see that
the wages problem is kept in abey-
ance. We have got the Second Pay
Commission which is going into this
question. and almost all the wage
issues seem to be postponed from time
to time so that it may be possible for
the Government to know the views
and the findings of the Second Pay
Commission and after that the adjudi-
cation officers and others might have
the benefit of those recommendations
and thereby the wage question might
be tackled seriously. That is the
impression of those who are working
in the trade unions that whenever the
question of wages comes, howsoever
justifiable the claim might be, that
claim is being postponed from time
to time with a view perhaps to hav-
ing the recommendations of the Second
Pay Commission before the Govern-

ment and the country. Whether this ;

particular impression of the trade-
unionists is correct or otherwise, is
again a problem which is one of
opinion. But that is clearly the im-
pression which is  gathered by the
trade union workers. But apart from
wages, there are so many other issues
dealing with industrial relations which
have to be properly investigated and
on which the Government’s policy
has to be properly formulated.

One of the most important questions
is that of the adjudication machinery.
We are having conflicting opinions
regarding the part the adjudication
machinery can play in improving and

maintaining healthy industrial rela-
tions. There is one point of view
which seems to suggest that the

adjudication machinery, because of its
legalistic approach and because of the
fact that it encourages the trade-
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unionists as well as the employers to
take a legalistic approach to Indus-
trial relations, is hampering the deve-
lopment of healthy industrial relations.
The other point of view seems to
suggest that under the present condi-
tions, the adjudication machinery is
absolutely necessary and that industrial
relations cannot be left to the trial of
strength between the trade unions on
the one hand and the employers on
the other. The Government of India
seems to be following both these
policies, or at least, they seem to be
allowing the State Governments to
follow one policy or the other accord-
ing to  circumstances. What the
character of the circumstances is and
what exactly the terms are by which
one or the other ©policy is being
followed in various cases is a matter
again which is of opinion. But, here
again, there is a clear impression in
the minds of the trade-unionists that
the Government of India is following
both these policies which are inconsis-
tent and which create confusion in
the minds of the people. The Labour
Conference has gone into this question
again and again and certain recom-
mendations have already been made.
Certain codes of behaviour have been
prescribed and certain  decisions
regarding the way in which industrial
disputes might be dealt with, have
been taken. But, here again, when it
comes to the question of implementa-
tion of these recommendations, we find
a divergence. In some cases, the
recommendations are adhered to, but
in other cases, they are not adhered
to and thereby, again there is a confu-
sion in the minds of the people,
especially among the working classes
and the trade union workers as to
what exactly the policy of the Gov-
ernment in this matter is, whether
they want the adjudication machinery
or not. If they want the adjudication
wachinery, the working class expects
the Government to utilise that machi-
nery impartially whenever any occa-
sion arises for the intervention of that
machinery. But so many times, in
spite of the clear merits of the case
and in spite of strong pressure from
the working class, the adjudication
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machinery is not availed of and the
trade-unionists and the employers
want to try their strength in industrial
disputes resulting in loss of produc-
tion. I have in my mind the Premier
Automobile case in which, in spite of
the fact that there was considerable
opinion among the working class in
the City of Bombay that some adjudi-
cation machinery should be brought
into existence which could settle this
dispute in a short time so that the
production might again start, the
whole issue was allowed to hang fire
and the trade-unionists and the
employers were allowed to have their
trial of strength. In certain other
cases, even on very superficial
grounds, the adjudication machinery
is at once brought into operation. It
is, therefore, necessary that a high-
power committee should go into this
question and come to a definite deci-
sion one way or the other and lay
down certain objective norms which
the Government should {follow in
order to see that production is main-
tained and healthy industrial relations
are established—industrial relations in
which the worker has a very dignified
and a legitimate place.

Then there is the question of ration-
alisation. This question also has been
discussed again and again and has
been investigated by various commit-
tees. The Labour Conference has gone
into it and certain recommendations
have been made. Yet, we find here
again that the principle is not applied

uniformly and consistently. So many .

times, the question of rationalisation
has been allowed to be made a matter
of trial of strength between the trade-
unionists and the industrialists, with
the result that again production
suffers and a consistent policy on
rationalisation does not emerge. We
have got cases in which, for instance,
the textile mills are being closed
down. Whether they are closed down
because of the obsolete machinery or
because of the reluctance on the part
of the employers to carry on their
activities or because of bringing pres-
sure on the workers to see that they

42 R.S.D.—3.

[ 22 AUGUST 1958 ]

Industrial Unrest 770

agree to a decrease in wages or a
lower dearness allowance, is a matter
which again and agamn comes before
us in the industrial field and no consis-
tent policy is being followed and there
is a trial of strength between the
trade-unionists and the employers. At
times, the Government does intervene-
and even when it does, there is always
pressure brought on the  working
class to accept certain reductions in
their total emoluments, so that a parti-
cular unit might be carried on. Here
again, it is necessary that a high-
power decision should be taken once
and for all as to what exactly is the
policy of rationalisation, what the
conditions are under which this ration-
alisation will be permitted irrespec-
tive of the circumstances of each indi-
vidual case, and as a matter of general
objective policy. The same is true of
the increase in productivity also.
There again, the matter is entirely
left to the tender mercies of the trial
of strength Dbetween the trade~
unionist and the working class on the
one hand and the employers on the
other.

All these are issues which have
already been debated by the various
interests that are interested in this
particular industrial relations field
and they have always tried to evolve
certain formulae. But it has been
found that those formulae have not
been properly adhered to, and some
high-power decision regarding what
should be done in each  particular
case has become absolutely impera-
tive if these activities are to continue
and if industrial relations are to
improve.

It is because of this that this Re-
solution recommends to the House
that a Committee might be appointed
which might go into all these ques-
tions and make recommendations so
that all these burninig issues of indus-
trial relationship might be settled
once and for all, objective norms,
might be laid down and the Govern-
ment will be expected to apply those
norms irrespective of the merits of
individual cases, so that a rule of
law, instead of a rule of trial of
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strength as it exists between the |

working class on the one hand and
the employers on the other, might
be established.

Dr. P. J. THOMAS (Kerala): Mr.

Deputy Chairman, there is no doubt
that at present industrial relations
have become the burning topic, as
the previous speaker said, and I am
glad that at last a Communist Mem-
ber has brought forward this Reso-
lution on the subject. But I am
afraid I cannot agree with him in
regard to the characterisation of this
problem. He spoke about the wick-
edness of industrialists and said that
the Government had not been playing
its part and so on. I am afraid it
is a rather wrong diagnosis of the
situation. What hag happened during
the last few months? Evidently, Sir,
the industrial relations in this coun-
try are at their worst among the
organised classes of workers and in
organised industries. Now, Sir, in
the small scale industries workmen
are getting very low wages. They
are not organised and so they can-
not get their wages increased; poor
agricultural workers are hardly able
to get gruel; I must say that there
people are too good. But what do we
find in the case of big industries?
The labourers in those industries are
organised and very noisy. What is
the reason for that? The Congress
Party, when it came into power, as
far as I remember took very great care
to study the whole question and gave
the most generous terms to the labour
in this country. Various kinds of
regulations were made and much
was done with a view to safeguarding
the interests of the labouring classes.
As a matter of fact, the organised
labour today ig in a fairly good con-
dition. and if that condition is to be
improved any further, this country
must have much higher productivity.
Because ours is a very poor country,
our level of production is very low,
large numbers of people are either -
unemployed or under-employed, and
there are millions of people who can
hardly get gruel for their food. We
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must see that such people are in a
position to get something, first. We

cannot suddenly make or convert the

organised labouring classes to be
princes or high class people or
favoured classes, as we have been

trying to do. They must take things
slowly. That can b> done only by
building up our industrial equip-
ment and raising the ‘eve} of our
production. What lis Dbeen happen-
ing in other countries, whether com-
munist or capitalist? Take for
instance Germany. The German
Government told their labourers that
they cannot have any immediate rise
in their wages. They took various
aclive munasures and their production
increazed  tremendously during the
last ten years. Today, the labouring
classes are gelting very decent wages.
As a matter of fact, they are bhigher
than in most parf{s of Burope. Even
in Soviet Russia in the earlier years
there was not enough food to eat,
people were made to work hard and
then there was more of everything.
As a matter of fact, the condition of
labour improved in those countries
only after a large inzrease in pro-
ductinn. But, Sir, in this country I
must say that the Government, the
Congress Government, began by
giving rather generous terms, to the
labouring classes. Well, that probab-
ly was right. I am .ot against that.
But to go further now and to allow
them to create all this trouble and
spoil our Plan is absolutely wrong. It
is not the employers, as the mover
claimed, but rival sections of the
labour who today are disturbing cur
Plan. The organised lobour vunder
the influence of various parties started
fighting. What has happened in the
last three or fuor months? The whole
country knows it. What happened
in Jamshedpur in May last? There
have been dock workers' strikes and
other strikes. There was  political
rivalry between the different trade
unions, and the whole thing was poli-
tical and not at all economic. Now,
were they working for higher wages?
No. There were other cases, chiefly.
Some of the dock workers are getting
really Rs. 30 or Rs. 40 a2 day. And
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even in Cochin where : come fiom
some are getting Rs. 15 or Rs. 16
a day, and even they struck work.
Well, I am not at all ageinst ihese
labouring classes getting even higher
wages. But we have iirsi to
national income; then onlv can the
whole country become prosperous.
And if you want that the Five Year
Plan should make any prcgress, you
must certainly create that atmosphere
for its progress, and that is by creat-
ing industrial peace

Now, Sir. I want to e€laborate a
little more some of :he points that
I have mentioned just now. I know
of a factory in Keraia whete a gene-
rous European employer gave workers
who were formerly getting eight
annas per day, Rs. 3 per dav. Many
were girls. And what  Thappened?
Some of these girls, ncw sc well-
dressed one day found that the tea
given in the canteen did not conrain
sufficient sugar. They went on a token
strike that very day. And there
have been many strikes for similar
purposes these days. At  another
factorv, some workmen were trans-
ferred to another section. On that
ground much trouble was given to
the management, and hundreds of
people went to jail. Well, this is
the way in which our industrial
relations are maintained. Then in
Quilon some factories had to be
closed down and there ‘wasg similar
trouble and the Government had to
intervene and there was some cheot-
ing. Al these things, of course, must
stop. But, incidently, may I say that
the Communist Government in this
case learnt wisdom earlier than some
of the Congress Governments in the
past? The Communist Government
found out that unless there was
industrial peace, there could be no
further industrialisation in  Kerala,
and in Kerala particularly the
unemployment problem is so acute.
Wherever you go, you will find
crowds of people who are unemployed.
But how can industries start under
such conditions? So the Communist
Government wanted to reduce some of
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these difficulties, and they even
agreed to give some special terms to
an outside industrialist. I support it
strongly, because 1n a country like
ours where the unemployment prob-
lem is sn very serious, we must give
some assurances to the employers so
that workers may not go on strike
over such minor things like having
more sugar in tea and so on. And
such things are going on in this
country. There are very many cases
like that all over.

Thercfore, although I agree that
there is necessity for study of indus-
trial relations. I certainly feel fhat
a committee of the kind that has been
suggested by the mover of this Reso-
lution will not be of much use. In
my opinion, if we care for the real
interests of the Five Year Plan,
not the so-called interests, we require
now industrial peace, and there
should be some kind of stay in the
matter of wages for some time.
Ult'mately, of course, we can increase
them.

Sir, this 1s a country where a large
number of people are getting hardly
gruel. Many are getting only two or
three annas per day, and these upper
classes of labourers are getting Rs. 3,
Rs. 4 or Rs. 5 per day, and their cry
for more is absolutely immoral and
unjustifiable, and I strongly object to
such a thing happening in our coun-
try. We do want that they should
wait until the level of the entire
economy comes up. So, in my
opinion, the purpose of the whole
Resolution has got to be restated. A
committee can be appointed. But un-
less we go into the fundamental
issues, I am afraid any committee will
not be of much use. Sir, I do want
that this question of industrial rela-
tions should be studied. Probably a
committee is required. a committee
of competent people, not merely of
politicians and trade-unionists, but
of people who are impartial. Only
such people can properly go into the
matter.

Sir, may I point out again that this
is the time when the public of our
country must be awake? Otherwise,
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when such things are going on, how
is it possible for the Five Year Plan
to make any progress? There have
been so many strikes lately in Jam-
shedpur and other places and we have
lost so many labour days and so much
property has already been destroyed
and so much money has been lost.
By doing these things we are really
putting off the day when we can have
better living conditions for our
people. I agree that there are certain
employers who are avaricious. But
our Plan is suffering because of there
being rival sections among the labour-
ing classes. And such rivalry must
certainly be discouraged. Even if it
means processes which are slightly
undemocratic. I would support them,
because democracy in this country
has lately become rather a laughing
stock. Politicians in this country feel
that because people have got votes and
they are organised, therefore we must
give them whatever they want. But
our poor agriculturists and cottage
warkers who are not at all organised,
whatever be their grievances, are
nowhere. So this kind of democracy
is certainly of doubtful value and
ultimately it may even lead to some
military rule. If you really want to
retain democracy, you must be careful
about that, and the care for that must
come not merely from politicians but
from the public of the country. The
whole public must be awake at this
juncture. Therefore, I would call
upon the public in this country to be
awake, to watch the whole process
and to tell the Government, and politi-
cal parties and alsoc the trade unions
to be careful in the matter and avoid
such important things happening in

future.
SHRI SONUSING DHANSING
PATIL (Bombay): Mr. Deputy

Chairman, I have heard the mover
of the Resolution with undivided
attention and I tried to understand
the import of his Resolution to the
best of my ability but I find that the
Resolution which appeared to be
innocent is full of potential mischief
in the sense that it has got a political
string about it. The so-called indus-
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trial unrest which has been pointed
out—and the causes therefor being
placed on the employers and the Gov-
ernment—is something which is not
comprehensible to me. The industrial
unrest is created by whom? The
political leaders and the leaders of the
unions should ask the question them-
selves and find out whether this
industrial unrest is not the political
creation of the various parties who
lead the destinies of the labour in
the 'unions and who make the labour
unions as the handmaid of their poli-
tics.

AN HonN. MEMBER: Particularly
the Communist Party.
SHRI SONUSING DHANSING

PATIL: I have to point out here that
the mover of the Resclution who is a
known Communist, a man who has
spent a large part of his life in the
trade union movement, has to see
whether this country—Dr. Thomas has
very kindly pointed out—is not suffer-
ing due to the over-liberal treatment
given to the industrial labour and the
wide cleavage between the industrial
tabour and the non-industrial labour.
This he has to weigh if he really wants
social justice in consonance with the
directive principles of the Constitu-
tion and if he has value for democracy.
The democracy in this country must
be worked out in the interests of all.
Where the majority of the peoble,
nearly 80 per cent. depend for their
livelihood on agriculture—and all
these people have an average income
of Rs. 300 annually, the majority of
them, over 40 or 45 per cent—
we should see whether the so-called
industrial unrest is working adversely
against the interests of the majority
or whether the industrial labour is
taking a lion’s share because it is an
organised movement. It is very harm-
ful for the democracy of this country.
In spite of the zeal of the Labour
Minister—because he himself is a very
prominent worker—when the labour
laws came to be enacted in the indus-
trially advanced Stale of Bombay in
1938, the labour leaders from the
Opposition always called them as
Black Laws, they protested against
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them, but they took all shelter and
advantage under those laws. Now

they have a firm footing because they
have a number of laws in their favour.
None of the industrial leaders, those
who are leading the unions, has ever
thought of the destinies of the poor
agricultural labour. They don’t con-
sider it as part and parcel of this
country even though they know that
this is a predominantly agricultural
country and the destiny of this
nation depends largely on their wel-
fare. (Interruptions) This is very
natural with the doctrine of Commu-
nists because they always move
through the smaller section and then
disturb the bigger section. That is their
doctrine. Now as the 20th century
democrats, they are always talking in
the name of democracy and also
industrial unrest. The whole country
knows who has created unrest in the
industrial sector in spite of the
decent wages they have got. I don’t
hold a brief for the capitalist or pri-
vate sector of this country. They have
their own profit motives, they are also
responsible for certain conditions
which are created in this country but
the recent phenomenon in this coun-
try is that the capitalists and industrial
workers are working hand in glove.
They are depriving this nation of
Rs. 15 crores by way of excise duties
which are exempted on the industry.
There, in spite of the protestations of
the labour that the private capitalists
are accursed persons, they have come
to their help and they deprived the
nation of Rs. 15 crores. Is this not an
unrest which is created in the non-
industrial sector? So, even if an un-
real thing is talked many times, then
it assumes the character of reality.
This is the doctrine of Goebbels.
They go on talking that the industrial

labour is always suffering, that they
are labouring under a number of diffi-
culties, etc. The mover of the Resolu-
tion should see what are the labour
laws and policies in the country from

which he draws inspiration. I have
got a book called ‘Labour in the
Soviet Union® by Solomon M.
Schwarz.
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Surr J. V. K. VALLABHARAO
(Andhra Pradesh): Is it an American
book? Where is 1t published?

SHRI SONUSING DHANSING
PATIL: It is a Cresset Press publica-
tion. It says:

“Two themes dominate the his-
tory of Soviet labour policy during
this period. The first is the gra-
dual change from a free Ilabour
market based on contractual ve-
lations into a system of official
control over labour allocation and
working conditions. . . . The second
and far more controversial theme is
the past history and present level of
the value of real wages in Russia.”

In spite of the tall claims and
assertions of the Communist friends
that there is equality between the
various labouring classes. still we see
that the average labourer or the
lowest paid gets Rs. 75 and the highest
paid gets Rs. 35,000 in Russia even
today. This is the equality which
they see in places where the working
class democracy is functioning. That
is called the Working Class State of
Soviet Russia but there is very little
to draw any inspiration from that
country. Even then the theme of the
labour law is to suppress the liberty
of the labour to a very substantiat
extent and they do not allow the
labour to have that sort of freedom
which they enjoy in this country.
Here freedom is always misused and
it is used in such a manner that it
destroys the fabric of the whole com-
munity, the community at large,
which expects the nation to develop
quickly, which expects the nation to
solve its food problem.

There are a number of problems
which an undeveloped country like
India faces but the political leaders
who have a command over a small
group and even all the Leftists who
oppose the Congress for one reason
or other fall into this net and they
get themselves involved in that far-
flung snare which is cast by the Com-
munists. Even the friend who has
commented on adjudication and con-
ciliation machinery—Mr. Rohit Dave
—has completely ignored the picture
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that this vast country needs relief in
another direction. There is too much
of relief for labour. Of course, the
country is so poor that even if the
labour gets whatever they ask, it
may not be sufficient. 1 grant it. It
may not be a fair or living wage but
at the same time taking into consi-
deration the overall poverty of the
country, whatever the industrial
labour gets is far in excess of the
legitimate than what other working
classes are getting. The capital that is
Invested in this country in the
various factories which are over 7000
in number is to the tune of nearly
Rs. 700 crores. About 17 lakhs of
people are employed in them or a
little less. The discipline and tihe
industrial  establishments standing
orders, the various machineries set up
by way of works committees, the for-
mula which is evolved by the tri-
partite machinery, the conciliation
and adjudication machinery that 1s
intended both at the Centre and at the
State levels and the workers’ gradual
and progressive participation in mana-
gement-—all these factors go to show
that the problem of the labour is very
satisfactorily being solved.

Dr. R. B. GOUR: In words.

SHRI SONUSING DHANSING
PATIL: They have been provided
with industrial housing when

thousands or lakhs or even crores of
people are without houses in the rural
areas. They have been provided social
security measures like provident
fund, workmen’s compensation, mater-
nity benefits and labour welfare mea-
sures. All these things go to show
that in this country, under the name
of labour, only industrial labour is
attended to. No other labour has got
any place, it would seem. No doubt.
there are labour laws which are try-
ing to give some relief to agricultural
labour also, even though the date for
that has been postponed to April 1959.
Still one does not know how much the
country will be able to go in the
matter of agricultural labour. I have
been touching on this point and 1
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repeatedly harp on this wide cleavage
that the Government is creating for
one reason or the other. In the
industrial development of this coun-
try, a wide cleavage between indus-
trial labour and non-industrial labour
is created. I am afraid it will be very
difficult for Government to put its
finger correctly and say where to
stop and where to start. This the
Government has to confess ultimately
and most painfully. And in the other
House the Prime Minister confessed
that we are now faced with the food
problem and that agricultural produc-
tion is the main problem for this
country, because it goes to the root of
the economics of our country.

So. I have to submit that non-in-
dustrial labour constitutes the largest
group of the population and that must
be first provided for and given con-
ditions which will be worthy of human
beings. They are now living an almost
sub-human life or existence. If
that is forgotten and in the name of
industrial unrest some committee is
going to be appointed, it will only
be the voice of a few organisations
which do not care what happens to
the others, and that will be a sort of
self-centred policy. Of course, it has
a political motive behind it, but I will
not unnecessarily read motives behind
this Resolution. As the Cummunist
philosophy goes, under the name of
social justice and democracy, the
Communists are working in this
country. But wherever there is any
unrest, according to the policy of the
Communists, they always thrive. They
thrive on unrest and wherever there
is unrest, it is a vantage ground for
their propaganda to attract people to
their line of thinking. The Resolution,
as a matter of fact, cuts at the root.
But the so-called ostentation or show
of making social justice and demo-
cracy must be put up as it is. Or else
it will be going against the spirit of
the Resolution which was passed in
Amritsar. So this is the line of action
that the Communists are following, as
one of their friends Mr. V. B. Karnik
has succinctly pointed out. That is
the present policy of the Communists.
And this Resolution is the outcome of
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that policy so that the whole blame
may be thrown on the employers and
the Government.

I do not'deny that some employers
are not actuated too much Dby the
profit or avarice motive. Some of
them do create certain conditions in
which, naturally, the workers are
driven to the extreme side. But the
protection of the labour laws is there,
the various machineries for concilia-
tion, the various tribunals, are there
set up and there is the three-tier
system for labour. These are suffi-
cient to give to labour the security
and social justice which are expected
irom the employers. The employer
15 not a free person. He can be fined.
If all these things are taken into con-
siaeration. I think it will be found
that the purpose of this Resolution 1s
not so much to remove unrest by
appomnting a committee of Parliament.
but to throw the blame on the em-
ployers and to open an avenue for dis-
cussion so that the Government and
the employers could be shown to be
responsible. The Industrial Policy
Resolution of 1948 which is improved
after the adoption of the goal of a
socialist pattern of society, is suffi-
ciently clear and it is a clear indi-
cation and inkling into the mind and
policy of the Government.

Pror. A. R. WADIA (Nominated):
Mr. Deputy Chairman, I do not
think there can be any two opinions
about the desirability of industrial
peace. We are all interested in it
because industrial peace alone will
enable India to become an industri-
alised country. It will enable India
to produce more and it will enable
India to raise her economic standards.
On the face of it. Sir, this Resolution
appears to be a very lnnocuous one.
But unfortunately, coming as it does
from a Member of the party in oppo-
sition, one could suspect what his
motives are, and if there was any
doubt about those suspicions, they
have been perfectly obliterated by
some of the very violent speeches that
have been made against employers.
Now, if there is any sincerity behind
this Resolution, that there should be
greater industrial peace az between

[ 22 AUGUST 1958 ]

Industrial Unrest 782

the employers and the employees, it
should recognise the existence of the
employers as a responsible class. I am
afraid this has not been done. In-
dustrial peace requires two parties-—
the employers and the employees.
Both sides are expected to be very
responsible and both sides are ex-
pected to be very gentlemanly in
their behaviour. I am afraid, as an
educationist, I know how students are
exploited by political parties. And
as an Indian I know how the poor
labourers are exploited by political
parties for their own purposes. It may
be politically desirable. I do not want
to argue or enter into that question.
It may be that politically Communism
is a better system. But I would pre-
fer to look at it only from the econo-
mic standpoint. Can it be seriously
argued that labourers in the Commu-
nist countries today are really better
off than labourers in countries like
the United States of America, or
Canada or Australia or even Eng-
land or Western Germany? On the
face of it, apart from political con-
siderations, one could see how these
countries look after their labour much
better than the Communist countries.

Dr. R. B. GOUR: What is their
percentage of share in the national
income? Please examine it from that
point of view.

Pror. A. R. WADIA: I am looking
at it from the point of view of the
economic welfare of labour. After 2all,
the total income of the employer does
not go into his own pockets. A large
part of it goes into the pockets of the
Government. As a matter of fact, a
very important industrialist in Bom-~
bay said openly that he was working
for eleven months in the year for the
Government. Now, nobody has any
quarrel about that, because the Gov-
ernments requires the money to spend
it for the betterment of our country.
We do not grudge it.

Dr. R. B. GOUR: Work for the
Government and rob the income-tax.

Pror. A. R. WADIA: May I crave
your protection Sir? The other party
have had their say. They might as
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(Prof. A. R. Wadia.] |
well listen to me with a certain |
amount of patience.

SHr1 J. S. BISHT (Uttar Pradesh):
They do not want to hear the truth.

Dr. R. B. GOUR: Not truths but
half-truths.

ProrF. A. R. WADIA: I leave aside
the highly developed countries of the

{ RAJYA SABHA ]

West. Take a poor country as an
example. Take our poor country as
an example. I understand that the
house of the Tatas was attacked very
severely on the floor of this House
just a little while ago. I have not
the slightest reason to believe that
the Tatas are the only good industri-
alists in India. 1 am perfectly cer-
tain that the industrialists generally
are perfectly prepared to do today
their bit by their employees. I think
the employers today are enlightened
enough to realise that without the
full co-operation of labour, their
brains and their money are not going
to do anything. Labour is an import-
ant factor in producing wealth and
every successful employer realises
that simple economic truth and, there~
fare, it is to the interests of the em-
ployers to see that the employees are
better-paid, better-fed and better-
housed. I shall only take the example
of Tatas for the simple reason that I
happen to be a little more acquainted
with their activities than with the
other industrialists. Take, for example,
the Tata Mills in Bombay. My friends
on the Opposite side are perfectly
welcome to come and visit that mill
any time they like and they will find
that the arrangements made for the
well-being of the employees, of the
labourers there are excellent. In fact,
they are the best in Bombay. Take,
for example, the creche and the
canteen. So many people have told
me that there is nothing to beat these
arrangements anywhere in Bombay,
probably not anywhere else in the
whole of India.

Take another Tata concern, the Swa-
deshi Mills. Recently, they have built
quarters for their labourers, It has
cost them eight lakhs of rupeies. I do
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not think I have seen better labourers’
quarters anywhere in India than that
building. I know as a matter of fact
that the instructions of the Chairman
were not to grudge money but to pro-
duce a building which will really satis-
fy the needs of the labourers and that
they can lead a comfortable happy life
in that delightful building. That
building is very near my Institute. I
pass by it every day. If is a delightful
building and it is a standing monu-
ment to what good industrialists can
do, w.sh to do and have done for the
betterment of the labourers. Take a
third example, Jamshedpur, which I
understand has been figuring rather
prominently this afternoon in  this
House.

Surr H. P. SAKSENA: It was under
fire.

Pror. A. R. WADIA: Unfortunately,
I missed it. However, I wonder whe-
ther my friends have read a little
brochure produced, of course, by the
Tata Iron and Steel Company, “The
Story of a Strike”. I think that, if
they forget their politics and read that
Little brochure just as a statement of
facts, they will be struck by one inter-
esting fact or several interesting facts.
First of all, Jamshedpur was nothing
but a jungle at one time. Today it is
the finest industrial town in the whole
of India and perhaps in Asia as well.
Do they know, the Members on the
other side, how grateful the labourers
really are to the founder of that indus-
try? Do they know that every morn-
ing, man and woman labourers go to
the statue of J. N. Tata, offer flowers
and then go to work? I am glad to
see that there is so much of goodness
in human nature that they can appre-
ciate what has been done for them.
This industry has been thriving partly
because the labour has been well treat-
ed, well looked after and partly be-
cause the employers have been follow-
ing a very enlightened policy. They
have had thirty years of peace and it
is because of that that the Tata Iron
and Steel Company has become such a
flourishing concern. I am not one of
those who believe that iron and
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steel are the most important things

in life but in an industrial so-
ciety, they are important. Where
was the iron and - steel industry

in India before the Tatas founded it?
They have flourished, yes, but, has not
India flourished thereby? Has not the
Government added to their revenues
thereby? Has not labour received
benefits thereby? These are very
simple facts which you ought not to
forget, very simple economic facts.

Surt BHUPESH GUPTA: Only the
Tatas have suffered?

Pror. A. R. WADIA: No.
should they?
share.

Why
They have had their

Surt BHUPESH GUPTA: I thought

everybody benefited and Tatas suffer-
ed.

Pror. A. R, WADIA: And the sur-
plus went to the Government. No-
body grudges that. That is a matter
of policy and nobody resents it.

Now, Sir, as was very beautifully
pointed out by my friend, Prof. Tho-
mas, the real weakness of our labour
is that it is not united. Trade-union-
ism is a necessary thing for the deve-
lopment of the labour movement but
the trade unions have to be strong
and united. If you have got too many
trade unions, they will quarrel among
themselves and that is what is hap-
pening today and that is what the
authorities in Jamshedpur did not
want. This is the reason why they
courted the anger of the Communists.
Now, I do not wish to say about the
things that were done in Jamshedpur
which necessitated the interference
even of the Government for the suc-
cessful running of the very vital indus-
try in our country. Now, a strong
trade union is necessary. One strong
trade union in any industry is neces-
sary because all cases of dispute can
be settled between these two parties,
the employers on the one hand and the
employees represented by their trade
union on the other hand. If any agree-
ment is arrived at, it is expected that
the employers will honour it; it is
equally expected that the employees

-
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will honour it too; but if you have got
rival trade unions, the chances are that
what one trade union accepts the other
trade union will try to oppose and say
that they were not a party to the
agreement, that they are not bound
by the agreement and so on, with the
result that there will, of course, be
disunity. Therefore, if Mr, Pendse is
really serious in moving this Resolu-
tion, he ought to make it clear that
what is necessary is to build up healthy
relations between the employers and
the employees. Make it perfectly
clear but not with the reservation that
the employers as a class must go,
must disappear. That may be politics
but that is not economics.

Dr. R. B. GOUR: What do you mean
by socialism?

Pror. A. R. WADIA: Socialism
means the well-being of all. America ig
a socialistic country in spite of what
you say. England is a socialistic coun-
try. Look at the people there. They
will not become Communists. They
will not sacrifice their liberty; they
will not become slaves of the Govern-
ment.

Dr. R. B. GOUR: Wait for a few
years.

Pror. A. R. WADIA: That is all
right. It may be that the destiny of
the world will be to reduce human
beings to slaves, That is a different
matter. I am not an astrologer to say
as to what will happen twentyfive or
fifty years hence. I am talking of the
present. I am talking as a humble
student of politics and economics,
That is the position and it is because
of these mental reservations behind
this Resolution that I oppose it.

Suri J. V. K. VALLABHARAO: Mr.
Deputy Chairman, I have listened with
great interest to the two cases submit-
ted by two professors. -I hope Prof.
Wadia would give us a chance to
debate on Communism by himself
bringing forward a non-Official Reso-
lution on the good and bad effects
of Communism. Because the Resolu-
tion happens to be sponsored by a
Communist, he seems to think that it
is something very dangerous. Anecther
friend of ours, Mr. Patil, says that
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this Resolution has got sinister
motives.

SHRI SONUSING DHANSING
PATIL: I have not said that. I said

‘political’.

Surt J. V. K. VALLABHARAO:
Political motives? Yes, my politics
according to you is sin. Sir, in this
Resolution, we have not asked for
anything very serious. We only ask
fifteen Members of Parliament, Mem-
bers like Prof. Wadia, Members like
Mr. Patil, Members like Mr. Dave,—
you may exclude one or two of us if
you are

Surt BHUPESH GUPTA: Or even
like Mr. J. R. D. Tata.

Surr J. V. K. VALLABHARAO:

. afraid; what we want is
Members of Parliament, not Commu-
nist Members alone should go into the
whole industrial unrest whether it be
in Jamshedpur or, as you like, in
Kerala or in Bengal. Let us go into
all these and examine why this indus-
trial unrest is developing. If you
think that this industrial unrest is due
mainly to the Communist Party and
not to any other thing, I do not believe
it. The Prime Minister made many
statements; all the newspapers every
day are featuring the industrial un-
rest, like firing in Barbil, tramway
strike in Calcutta, some firing in Bom-
bay on industrial workers and so on.
What is the reason? Why?

4 P.M.

Surr B. B. SHARMA (Uttar Pra-
desh): L.et us get at the root of it.

SHrI J. V. K. VALLABHARAO: Yes;
let us get at the root of it in a Gandhi-
an way if you like. What we want
is a Committee to go into the entire

question of industrial unrest. No
doubt we have got our own views
about it and you may agree or you

may not agree with them. You may
not agree with Lalji Pendse. Mr. Sak-
sena said that the employers and the
Government had been blamed. We

never pinned the responsibilities on |

them: we said, you also examine their

|
l
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conduct. Mr. Wadia just now said
they have done excellent work; they
have done so much. Well and good.
All that we have said is let there be a
Committee to go into the whole ques-
tion.

SHrr D. A. MIRZA (Madras): Why
could not we start the enquiry from
Kerala side?

Surr J. V. K. VALLABHARAO:
Hold it; I do not object. It is you who
object.

Dr. R. B. GOUR: Do not forget
Coimbatore on the way.

Suri J. V. K. VALLABHARAO: All
of us are agreed that there is indus-
trial unrest, Well, that is the reason
why we gave notice of this Resolu-
tion. My friend has explained in
detail certain aspects of the question
and I do not want to discuss those
aspects once again. Now, consider this
for a moment. We all expected that
we were going to increase employment
in the country and we were going to
have better production results accord-
ing to the schedule of the Second Five
Year Plan, What 1is happening?
Thousands of workers are thrown out
of jobs. Many industries are closing
down: many mills are closing down;
many mines are closing down. You
have so many programmes of social
welfare and development plans, and
what is happening? 30,000 women
workers were removed one fine morn-
ing from the jute industry. Why? Are
these industries closing down? Who
is responsible for this? Have they not
got profits? Have they not got
resources? What is the reason? Is it
not necessary for you to 'enquire into
it? Is it not necessary for you to
enquire why so many workers are
thrown out of jobs? I do not mean
non-technical workers; take technicians
even. Many engineering industries are
closing down in Calcutta city. Small
foundries are closing down. What is
the reason? Where are these workers
to go? Are they not the sources of
tension which you say is being created?
Why is it you are unable to check this
state of affairs? Are there any causes
which we cannot control, for which
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we need special legislation here? That
is the main question.

The second thing is this. Everyday
there is a dispute in a mill. For
example, the other day there was a
dispute for wage increase in a mill
in Bihar—Katihar—and the dispute
was referred to an industrial tribunal
and there are also workers of the
[.LN1.U.C. union; it is not a Communist
union alone; it is not the red label
anion. The Town Congress Committee,
the LN.T.U.C. and the local munici-
pality there are all interested in the
working of the mill. The dispute was
referred to a tribunal. The moment
it was referred to a tribunal, the mill-
owner said, nothing doing; the mill is
closed; you go to hell with your
tribunal. Now, what is going to hap-
pen to the workers? The Bihar Gov-
ernment tried to intervene but nothing
happened. The local Congress Com-
mittee leaders wanted to do satya-
graha; nothing moved. The mill is
closed and 3,000 workers are on the

street. Who is responsible for such
industrial unrest? They were not
Communists.

Let us take another instance in the
South. Tomorrow the Commerce and
Industry Minister, I was told, is flying
to Coimbatore to enquire into an indus-
trial dispute, a dispute created by a
very big man who is the owner—I do
not want to name him because the
Deputy Chairman does not want it-—of
the Kaleswar Mills. The dispute arose
there and the IN.T.U.C, the AILT.U.C.
and the H.M.S. are all interested in
the solution of the dispute. The Gov-
ernment referred the dispute to the tri-
bunal but the Kaleswar Mills put up
a notice board saying that the mill I3
closed. Now, who is flouting the
authority of the Government? Who is
creating industrial disputes? I want
to know it, The Communists may be
doing elsewhere according to you but
here in these specific cases what is
happening?

Another thing is the partiality shown
to monopolist concerns. Because of
that another type of unemployment is
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arising. For example, in the engineer-
ing industry three big units monopo-
lise the entire raw material; they have
all the concessions from the Govern-
ment. They get all the quotas and so
the smaller units get defunct and they
sustain losses. Here is a case of indus-
trial unrest, not created by the labour,
not created by the employer but by
the policy of the Government which
refuses to help smaller units and
hence the question of Government also
comes here, For example, in the great
land of Uttar Pradesh small units are
closing down. Small foundries are

closing down; we have received a
number of representations from
Gorakhpur where the Communist

Party is not strong, from Lucknow
from where great Congress leaders
have come up and from Allahabad.
The small foundries are closing down
because they could not get enough
quantities of brass or steel. But steel
and brass are lying in huge quantities
elsewhere without being used but get-
ting rusted. The monopolist concerns
get priority of quotas and there it gets
rusted but here the foundries are not
getting it and the workers are un-
employed. Here it is a case of smaller

units going down because of your
partiality to the bigger ones,
Take the case of manganese. What

is happening in the manganese indus-
try? One big huge monopolistic con-
cern captured the entire high grade
managanese ore, the C.P.M.O. but the
smaller units which have got 20, 30 or
below 40 per cent, ore are closing
down. Why? Because the monopo-
listic concern is in possession of the
high grade manganese ore and unless
and until that manganese ore is blend-
ed with the low grade ore there is no
market for the low grade ore. The
high grade ore is not released with
the result that nearly a lakh of people
are starving. Though the number of
workers involved is only 30,000, their
families are there and nearly one lakh
people are starving. There is great
industrial unrest created because we
are showing partiality to the bigger
units. Why don’t you come out and
say this much of high grade ore hasto
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I would very much like to go into

be compulsorily given to the low grade , the case of the great house of Tatas

mine owners? Now, this problem of
unemployment and industrial unrest,
where does it come from? Not from
the Communists or China or else-
where as our friends here tried to
make out, but it came as a direct
result of the partiality that you are
showing to certain persons and hitting
vour own concerns with the result
that your own people are unemployed
and industrial unrest is created, This
is the problem we are facing today.
You may not accept it when I say this,
but at least why don’t you accept to
have a Committee to go into it?

Another thing that I would like to
stress is about this code of discipline.
I have nothing to say against the pro-
fessions or the good objectives with
which certain professions are made
and I have no quarrel with the hon.
Labour Minister who incidentally also
happens to be the Planning Minister.
The other day we sat at a tripartite
meeting about the jute industry. The
IN.T.U.C. leaders who are dead against
the Soviet Union, who are dead against
the Communist Party, people like Dr.
Maitreyee Bose and others, all sat
together; and what were the conclu-
sions arrived at? How the workers
are treated, how the jute bosses are
flouting even the minimum rules of
the Factories Act, how they are not
even keeping muster rolls, how they
are even refusing to pay compensa-
tion to the workers, how day in and
day out they are throwing out thou-
sands of women workers, how they
keep thousands of workers as badlis?
That is the cause for the great indus-
trial agitation in Bengal. The Labour
Ministers were there: the Ilabour
leaders were there. There is no dis-
pute among different workers’ organi-
sations, no minute of dissent, except
from one great organisation and that
is from the great “liberal patriotic
organisation of employees” who said,
“no, no” to every proposal of Govern.
ment and workers. We would like t
know, is it not high time for us to
enquire into it?

| because Prof. Wadia referred to it. I

am reminded of an old saying and a
very common saying in my language:

“Ma Tatalu Netulu
Mutulu Vasana Chudandi”.

Tragaru

That is, “our grandfathers used to
drink ghee, why don’t you smell our
mouths?” You say Tatas have found-
ed it. Very good, we welcome it.
But is it the reason why the workers
should be criminally treated there?
Because you are the premier indus-
trialists in this country, have you got
a right to misbehave? I have no
quarrel with them. Fifty persons of
my family are working there for the
last twentyfive or more years as work-
ers in the Tata Company. They are
all Congressmen. They themselves
feel, what is it that is going on? I
have no quarrel with the Tata house,
but my quarrel is with the labour
administration of that particular area.
What is happening there? You may
say today they are drawing--my
friend and my ‘guruy’ Dr. Thomas
said—Rs. 40 to Rs. 50 a day. I do not
know how his statistics work, whether
they come from the Eastern Economist
or from some other source which is
invisible to wus. But as a humble
student of economics—when he says
that wages of Rs. 40 to Rs. 50 a day
seems to be much more

Dr. P. J. THOMAS: Dock workers,
may be superintendents of docks and
others, but not exactly workers.

Surr J. V. K. VALLABHARAO:
What I say is that you will be sur-
prised to know that in the Tatas'
Jamshedpur Works, the minimum
wage is much less than that of a
backward jute mill worker of my
area. That is only Rs. 60 including
D.A. My friend, Mr. Michael John,
will, I hope, corroborate my state-
ment though he may not like my
organisation. He himself had to
openly say the other day in Jamshed-
pur: “I wil not tolerate this state of
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affairs.
against Tatas.” What is the reason?
Whatever may be the merits, whether
the present state of affairs, the indus-
trial unrest, emanates from the Com-
munists—as they think it should
always be—or from the policies of the
Government or it emanates from the
negligence of the employers, I hope
all of you agree that it has got to be
enquired into by ‘respectable’ Members
of Parliament, of all parties, indepen-
dent groups or professions. We have
said all parties. So, I hope the House
will accept this Resolution.

Surr RATANLAL  KISHORILAL
MALVIYA (Madhya Pradesh): Mr.
Deputy Chairman, so far as this Re-
solution is concerned, a reference to
unrest in the industry effecting the
Second Five Year Plan is made. 1
agree with this feature of the Resolu-
tion, There is no denying the fact
that there is industrial unrest in the
country. As a trade-unionist work-
ing in the field I have to face the
troubles almost daily. I have to
appear before the tribunals and before
the conciliation machinery and fight
the employers up to the Supreme
Court. The employers in innumerable
ways are troubling the workers. They
do not implement the awards; they
do not follow the laws; and the
workers are put to unnecessary trou-
bles and harassment. There is also
no denying the fact that these bad
relations between the employers and
the workers are to a great extent
responsible for low production, for
strikes and for other things. But
admitting all this, I have not been
able to understand how the appoint-
ment of a Committee consisting of
fifteen Members of Parliament is going
to solve the problem of industrial
unrest.

Dr. R. B. GOUR: You suggest mea-
sures,

Sarr RATANLAL  KISHORILAL
MALVIYA: I am going to suggest.
At present the labour is organised
almost industry-wise. In the cement
industry, In mining industry—coal
mines, manganese, iron ore and other
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industry, steel
industry, electrical industry, Defence
industry, almost in every industry we
are now organised almost industry-
wise. Whichever tindustries remain,
I think, we are doing our bit and in
due course those too shall be organis-
ed industry-wise. Experience shows
that every industry has got its own
problems, Not only that. The same
industry in different States has got
some peculiar problems. The mining
industry has got its own problems.
And if this Committee were to under-
take a survey of all the circum-
stances and troubles and the factors
which are responsible for industrial
unrest, I feel it may be a very diffi-
cult task for a Committee of fifteen
Members of Parliament to do. I do
not say that I am giving the final
opinion on the subject. The system
which has so far been adopted by
the Government may be lacking in
details. There may be some other
things wanting in it. But then the
procedure 'which has been adopted
by the Government so far of conduct-
ing conferences industry-wise, of call-
ing conferences of the representatives
of all the parties, of labour unions
belonging to different groups, the
employers and even the representa-
tives of the management—which has
been done this time in Calcutta—
I believe, offers scope where all the
pros and cons of the industry, all the
troubles, all the causes which create
unrest in the industry and the re-~
medies for creating a better atmos-
phere in the industry could be discus-
sed. These conferences offer very good
scope, and these conferences can deal
in a better way with the problems
of a particular industry than the sort
of Committee which is sought to be
constituted under this Resolution. I
may cite an example. Very recently
on  the 5th and 6th of August, this
very month, a conference was held in
Calcutta for dealing with safety in
mines, mines of coal, manganese and
iron-ore etc. During those two days
the conference worked tremendously,
it split itself up into three sub-
committees. Those sub-committees
dealt with the labour side, with

’
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safety in mines, and the amend-
ments which were necessary in various
legislations. They dealt exhaustive-
ly with everything, and I am fully
satisfied with what they did, and
fortunately the decisions taken were
unanimous. So far as the labour was
concerned, we the INTUC people
Communists and other friends, all
were represented, and the managers
were also represented. It was a very
good feature and fortunately we came
to a unanimous decision in the con-
ference. It has given me a light, and
on the basis of what has happened
in Calcutta on the 5th and 6th of
August, I boldly suggest to my friends
to adhere to that procedure. Of
course whenever any particular pro-
blem arises, if a committee is neces-
sary for that problem, then we can
suggest that a committee be appoint-
ed.

So, Sir, in brief, I submit that
though 1 agree with the other parts of
the Resolution, I do not see my way
to agree that a Committee of Members
of Parliament is going to serve the
purpose, the great purpose, which is
sought to be served by my learned
friend in this Resolution. It is a
great object, and nobody will deny
that peace is required in industry for
purposes of the success of the second
Five Year Plan and for the progress
of the country.

Now, Sir, there have been differ-
ences and some industrial unrest in
certain parts of the country. Mostly
it is industrial, I must admit that, and
we must find out ways to combat it.
But the problems are absolutely differ-
ent everywhere. My problem was,
very recently the employers intro-
duced Gorakhpur labour system to
erush us. A Committee of fifteen
Members of Parliament—I am doubt-
ful if it will prove of any help. We
all of us have decried the Gorakhpur
labour system, and we will go on
fighting that system and we hope to
succeed. The problems differ indus-
try-wise, not industry-wise only but
place-wise also. Even in one given
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place, if there are ten factories, the
. problems differ factory-wise, 1 am,

r

i therefore, of the opinion that a Com-

mittee of this sort may not be very
helpful. In many cases the unrest is
political. Sir, I was in Ahmedabad
when the doffers’ strike took place
and the mills closed down, and I had

occasion to study the problem per-
sonally. The doffers had got a
few days ago an award against

them. The Textile Labour Associa-
tion promised them to go on appeal.
But to my surprise—and the surprise
was greater because those people
happened to be the members of the
union, paying subscription—they went
on strike. Sir, I do not want {0 waste
time and I will submit that my con-
clusion was that it was a political
strike and that it had nothing to do
with the industry. The same thing
happened in Jamshedpur. There may
be defects in the labour union, the
union which has been working, and
here I may say very clearly that I do
not come in for the support of the
employers at all; I must submit, how-
ever, that there was a political motive
behind it and such a great trouble
took place there,

So far as the workers' rights are
concerned, whatever they may be,
either wages or some other things—
may be our organisation, may be other
organisations—nobody will deny that
they have got an absolute right to
agitate for their rights. Now, there is
an instance of Kerala. I do not know
the contents of the agreement which
has been arrived at between the Gov-
ernment and a particular industrialist
with regard to some industry, es-
pecially affecting the labour relations.
I have got my knowledge confined to
the newspapers only. If the reports
were true, I submit, Sir, that the
agreement which had been arrived at
between the employers and the Gov-
ernment concerning the labour was
anti-labour. I would only submit
that the Government could have done
better. They could have consulted
the labour, and they could have called
a conference of all, and along with
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the employers and themselves they
would have got the labour represen-
tatives there and would have taken
their opinion also. The same agree-
ment endorsed by the labour would
not have raised any voice in the coun-
try. But then, because the labour
was ignored in that agreement, I also
join with the multitude who have
opposed that agreement. With these
words, I support the spirit of the
Resolution to a certain extent, but
oppose the appolintment of the Com-
mittee which has been proposed 1in
this Resolutlon.

St uto Ao UaWIR (gwl)
IreNfd #geE, 4H TW a F SAra
TG REF FAT &1 AT ©ATA A qF WV
YEqTE ATAT TAT F IqHT XS GELG
TG4 HifE AT AT A9E
F A A 9gT Y B FT G 2

[THE ViIcE-CHAIRMAN (SErRr P. N.

SaprU) in the Chair.]

ag FAT AT F T o aF v 33 7
FFR T FZFT AZ1 7@ ! FT @
fs maw 7 A=-faama a8t gan 99 9%
g3 A gFr @ga qfiwd 31 AT
FT T anl & fad go Fm s @rd ?
T T TC6 T AHMT I & J1HAT
g T@F  memal s@nE A, dfewe
e 1 AT & R wEE g
femfEr & #1797 & agr @ §)
THIL FAC A1 aga @ agfaan 2
@ &, sa fa dax Qfome sfreas
g, 3T MIHET &, JIT FE §, A
FIAMT §, FSETTA &, Fa FARAL Fadt
g W g g &y faaer o S
& et € 7 g ¥ F A 1 @
g gfRar ¥ 33w At @Ew & fw
g9 & FUT w4 9 O faT axaTe #2Y
TN AE B 1§ ug AR FEal fF gad
fag =i wgy g Trfed Sfwa gad
g5 oAt Nfafera ofent g e
FIAAIGHT 94 AEIIT FATT & a7
H4aqT & A B IE TG A T
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au AEEteE & o W s
T 48 T3 | wEaq &A1 #, AATU
F YIS GAT FT VIeT FG &1 OF
FE T 3 AR Y i wgal 7 waam
FAT FT AT Arefora waw T@Ar
T1ad § W sl s um
gy faar e T st 2 ST
f& it 7y wrf o7 Tfag gwfag
arfeet 7 w7, Fawd F1 aga A wEfda
g, ITHR O F oY% q Yoo Fo HEAT
geatg faadt & o9 fa gare o gax
FToW FaT g AR AIGE q TN
THT YAT § WX SAEI Yo AT o
¥o AEAT faaAar agd wfima gar 2 |
3t 3w AR AT A A AT e, 23
afos & 17 §, 39 4™ q, 37 AR
¥, HHAT GAT § At g S AN
g 3+ 397 3% € 5 3 wHA1T dara
+ fom wmAw aeEre # qrfasr
Nygmag ¢ fr @@ W
% frad aamer & famst g/ &9 F30
g1 T q gmfas sog @ar @
A I FET E Amaad & fag
R GaFTias gyar s fog #1853
2 gmu oy @ wsw fataw @
4% 92 FH &, @A T&A F1 &A1 g7 A0
&t q;q%eﬁ a3 fag 3875 1 3gm@
w3 W 77 T AW TG FL A AN
safs w wifzd | A 4 &% 7ar
& afeT Tak av § 9 A9 gy @Gl
NAg ¢! W SFL T gAR ;T
ST 2 Y FET A & W I W
T A1 & BF wew &9, Qe w71,
Tg ST A QY | W AT ST
§ fF SorEYR § T gAT | ARG
¢ g fr gt fgmam &1 sE@ R w3
qgr1 "agd # wanfa wEAAT F@
FAFT FIH 21 AT AT AU FFA
2 fi ST FTHIT F a1 gHE g AR
grfa wI forczar ¥ FT9 &9 @ 89
3 &% &1 AT AKX IT 99 71 39
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[+t qfo ATe TSTHYST]
frareor Y & wramr Sfew ww
afram #r fopre w6 fawar ar
femar %, @ wf 71 a1 & nwf-
aT FAT § ) gafed, arE-AaEd
wRIRy, A< GreAT & for SR ag adrET
F TE &)

§ gaear g 6 39 sgE @ 9
FI ATaFwAT TET #@ 1 gAT TG
=g 5 fet 7 fFel S & o &
fad g v #X) ofFa a9 9| &
f fgam =1 g T & 3 &W
s sanfsa @m[r Jeg § W 6
srgfrea fafaasg o f7 siedegma
AR g4 *Rg AR wifE Al
FY gFR HIT & | SAFT Fgl g fb
qTETT HYE gd & 99 WM gu g, fad

TE A g1 H FEar § 5 e
qgd FH FX W g | AL
fafeedy &t fod afgd 1 saw g@)

Tae & fam § defeaw foga &
arv ® faar g1 sww fear & f&
wEw & faor qaem g o, w
d1 FrOE & gawy 79 feur
yifg ofs o qar T &) WR Y
& qT9 gL A T JIAA AT, FAA
FT AT A7 TS W AT T
FT & T E AT T AT I E,
qg W AT FaTAT TAT 1 € ;AT
F&0E fF AR o 57 am 9T 98T
oM & SEfE wmf #ogR
FLA FT UF & TOFT g) YFar g AR
ag 4% ¢ fr defegw ame &1 g
FIT FT 99 & T T4 HL A Grar
B8R aml § woq femmr A fams
ga 91 faa wT AT 199 w7 awrey
F AT T F ITTEA g | W T
3IEA g™ & fod o o ffqa
FUT IqEr g, AR &S A, q@ A
dvw ghir) ® a1 &gr aEar g fa
FTEM &1, q9gl & fgea &g @
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FHTET {1 ATHA T q%F IATET AGY AT
q9 T 98 9 gMT 1 I &1 I9fq
AT ¥ QU 1 9 ], I g A
£ AT § IFT 43247 TR | &Y A
FWTT #Y WaTE & | gHT areq A ;WT
A 99 & TET AT 24

o FFS § N3 e & ag shifaax
AREMIAIST § UF agd a3 ©IRH
gd At whfa a7, &= gfem
arel F A g9 qifedi § agd K
AT fF qR I 4E 6 W g1 A ag
gs ofeT S9a ¥ &F gfa, srasT
& gfa ot q¥gw g o@g  fewww
il

= Fo FAlo Wo FEWAWT: HIY

oY qfo Are VRN : W7 Tq
gfa § o 33w § AR ¥
F G W AT 1 WG & @
TS | 3T I G FE §
AT g § 1 q g A Ag gEv
oq AT 3 e T AT W
gt et St #T OF 397 a9 Y FAE
qa @ § >fF 3% fog ot w<iaa
AT T §, DAL Y ETRH Al HAT ATMEH,
g TR FTAT AT 57 7€ TEY FCAT A1 |
Al 3% @MW & aid "o § A fraE
F giq oo § 1 zEfed WX A @
f& ST S qrfadT @ S9%T awg ¥
T § T gh ) Al g@l gl
Fr favqly =nfgd o, of w93 3|
# wwen F owfa fraar qwem
g ? & aw ag & B X # awEm
g I, AR S A, G W I
wqdT et FEw @A =fEd |

AT GG F 39 &F I T F47
forar & a8 & WMOFY AT E 1 AT
IEHTR FTT & qIX F (T FIAT ATRAT
g = T 5 gsfeae fevgey
¥ fom w1 &1 feue § H¥Eax
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TF FA o & 7F fF QUL F Lou?
ar e sgaw €

YL F 0wl QW ¥
253, 1843 | wuR, 18YY H 5¥o,

RAMY F 22%%, RqUT A {Ro3
T (eYe § AFFT qF 8o |

T sefegaw feewzw ¥ fAam @
g @ & A fraet swfa & @ &
3¢ FUS AW § I AW FT ArafHa
20,43,%%3 &1 T g9 WX M
2T gftaa & a0 § AW AT TEE &
W @rEF F4a § |

NI TgTag g fF g N
ST & IFH! AT HEAEFAT AGL &
R AR SN g 3509 B & 1T
& T€ B & FAM | T qA e
FHTL 7 FAfaat sl o Frm § |
I 7 e SRR AT gwfa QT @ 7
TUHT AT AT WATE F ST AT 2917
o fed | AR WeE T S A Fr
f& oz 3% & f oot oF FHS a9
a7 Fg & 6 7 wvew feaet wafe
g g% § AR T wrw fwad w1
T g AR W ® &) fawm Fww
T AR & 7 av @& a9 A= gfar
q A e % g affa R E L @
fox & qgan § o 40 ag FUEY a9AT
=fgd | gW Al 5% 937 IATEA TJTT
Tfed A T foad w0 FET A0l |
& gweran § B g o wigfag aifed
T 39 AN G agT TG q@ 9 99 §F
gar fear &1 gy srew fafreew @
TEY Q& 1% I § AA HT IMEA
TM ¥ fog s § s S
FTT Afgd A Ieqrad ST Aifed
AT gF ATEAl #7192 F, e FT A
Fr gwfa & &g q@r s =AM |
B ATER § F o§a A 9T W A
fa o @ FaeT A1 FaT A
WATE g9 T J1ed § AT FE TE &

42 R.S.D.—4.
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JFLTH T GLE | TIFR 5% THI
& g7 gwfa +X @ § AR @ fad
AT A HR T T 99 TF 5 37 GG
g9 IFR & Fiw < @ 1 a2
¥, §AM ¥, AT ¥ AT AW Ay
TEFE F FF TG GNTI F ot TF
WIGTT T3 &1 AT o1 S
g9 i # 3@ FX AR o F i
g g AW ¥ T QQ anf
7 qgT FTE g1 & AR @ g AR At
TG A § 9 W g A TR
gz fafaeex aga Y s arfersdt &
ag W 7 & 5 wagd v, gl
F1, STEL A &0 AR B, THG FT, 9
F1 O JUAL 9T AT & AR 9% 7
FH FET &

At FE IFT F AT AW &
$TE T JEW & AR g dad §
% fgm 4 sHfve oEf &= wm
TG FEAT § HR I weee Gy
3 i A g ¥ faeg
g1 WY w9t & A &, Nifafawe
gfee &, oo SE fag v & fag
T ATAT ATEA & | AT gR AT H
dF< fqq q3g AT WA A15q §
Tg @ A F W A =nfgg E
qaT W F foay FET F1 WA @,
2 FT AAT &Y 1 T AR, IJhENTAR
AgRa 4 g W 3Eqd AR faxy @@ §
JAHT qUYA G FET Fifw WY
FE AT AL A1 EEAR WTEAY J
& HT W AgHEAE # ST AEW
@ &, A g o @Y g AR ar O
ATSTH AT AT T, T TF FACTF
feufg @ @ d21 & 9TRA § fowy
SAT BT S99 §@HT g 91 ) gEes
# 2fed, weAaER 7 3fEd, JAwRg
4 fad fF g 1 T N St o
T & W A aa B g ey
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[+t afo ATo TremIS]
qIEHY &, SAHT A IWT AT Bl
T ) avEd | FIgaT AwE |
a1 qT ;e eyrfag w39 & fag aady
TS AT 3 AT FA B e for aeg
qifa W7 e ARG & IT q I FT
WAT TEY FNIT 4 SART AR 9L AW
F eg A Tifgm F@ifE mEdm
Fa™ ¥ 2w #r owfy Ad gnir 1 g
qq FATAT 7 Fa<  foag, wAgd F
foT aga $7 T FA07 € W T GX
¥\ IR WY g W 2@ STOA T
qEAT TGN FAT ATEAT |

Ad § WOE AR WU FH &
fad i1 Ayt fear Sax fog g1
qar g

N FqFART AW (L)
IIGATAE AEied, A 39 qEATd A
# % TGN AR I OE ¥ 99T
W] Iq% q 9g7 9 AHS A9
gH | 9%g qA g Fe & fF
quEd #1 R w3 gd o & S¥
ggq FA gAd a7 | safad W 37 9y
Fifarg & fw v geamas g qag
v A frar & F areE y M F €
WX d A OF g4 e &, TG e
SqTRT gAFA FY Fifww AT AT ST
Q&7 § TaF a9 a7 | 7 37,
wfET 3¢ 30 T&q@ 1 qg (@A
¢ 7 g7 ssfeaa foma soma s
HTEd €, AT, gUTeAT 9rga & 1 Fedww
1 qfaaR &1 TEr 8 foad Q@ sl
N T&@ AT &, AT N wqF Jq
AT § a9 IR WY ¥ uF e
aHE #T Ffgw # qRY & 1 WK
gefcaw fomm & ar § @1
T WEdT A1 oEY T & fF agr e
foga © & & g9y wifs fag
SEqES IS 7 g geqrd ox fRar @,
o g zuer o fear & 3 @
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‘FTE FfereEe’ § A09T F@ O, d
at ag g1 AT o Y 39 31 AT —
wifer w1 a9g—d e foww da
g gRIE | 99 3 I 1T FT A
& gt fF aifas W) awge 7 iy
wT oy, Wy gy, W o997 §
A 4 guA FE) oAt F 3 3@ aeaw
F1 frg sy mFw & fr g, -
AT WS G aHd g | i gy faat &
$£3g 99T SFE WL AFAT Fr 3fg 4,
fagmr &, @1 @9 w1, oF WAV
Tt dmr g @ feww 3wy wrd
uq fewer & Y wAEr FW@ QA
g fedmel & wra @ra dyag qa
a .l wAFT FA A 8 |

To A IFET AT ;T
qgfate e 9X 90«0 F37 an at
gw femidat & wdar &6 T

o, T FAIX qEAW T
qeE 9§, T AT A aq & |
4 gedr ar(iw e 39 fgq faa
fer = gy Ffusrge 1 A FR 9™
feorgia wo AW #7 Fifa $A @0,
freg = d ag A2 Fg aFar fx wq
3T Tl FY AT & 1 i wTaEr
g w1 faw fagam & fF =
SUTHET &1 WAS §, T AR FI9-
amr 717 & fF o draga A A
g wit  mow feggear & fF o
FTd  H{GEE R TG AR, STIHRT

-z gfmel o fama T & 1 ga-

ford @ g9 a9 F1 g T8 aFar fF 7
a Wi fagia ag g o fear g,
3 fra g § defigaw fomm oom
FEAT 13T & qT FT a5 § |

|4 T & fefeam oA |
gefeae siee gf & 99 agq,
q%g AR @ § feegear § we 7
gt | faadr omee’ § ses R@q



8

05 Committee on

g7 gefecae wmdee aga A0 ¥ | W
afed o 2w & &Er g FEr At
fed | mat @ et & efE
7w At & g geme wiwat o &,
IaFr f@y | @ F gE™ a
PAEE AT G & 7 T WY
ITET A 3Y FEHY FAEE g 7
§ qE wrar FifEw 3TEIT | @A Gni
# faadt o=y e faw @
g Sadr I @ @l #USt FoAgr
faaredt | # g @ FeEar eEIW &
wgdl A ufus queng T fad
frerdt § X s&x fas | a%g waeE
FY T AT F1 AT § I fords v A=
AT AT, SATET § SATET, TIEIST |
TS FTH FLT & SAHT I1 av Fgr Sy
g ofFa ot SOE AW Wa F @A
g 9= a A9z aw ad) fwedr 8,
EACEAR U i I SR SR C R E U
g SaaT ama f aw W@ F |
gd M WA Y T §Y 99T 8,
oY ag waad T8 & % 3 gwAangse
TEN A AR T FF A TR
9§ AT §——3AH AT FE T
oy & ofFT mat § Wl ww age
Agl ¥, sAfAF W9 GEr ST gEd
g gt A9 TI9 AR F! AGT G |
fox v sefeaw foxma gor &3
qhd § a8 ¥ W THA AT § |
HTT ATTAF-AAGL FT TH R A A
AN & | WIS IF  HT §F AN FT
awat ag § fe o o ogF § ag
g Gar gl g wyowrg, seaw
I, TS T W § AT g A5H
# & wgaatas § A agt F1 Yo A
F1 zfagme wmaE o g ) 3fF 1@
Yo guf H F¥EE F AW FT HIH
T T FTE § AT FAT THAT GEAT
931 HR @ WX AGAITATE T ARG
#1 fRaaT wEET gAr ogw @
Y I &, TEHT ALAT o Al
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7 f&q 9w A, @ T § %K
MW § ASgL &1 wivw § wfusw
dwg fraar & AR wfus & wivw
SAF @8 Aw §  frem ama
& | & HIIH QAT TgaT §, T W
@ F AT A R § [ HAT AR
2 AT &% TF W1 gfaad oy say
St w9d /IfaE AR Awgd A4 Raad
97 57 g | AR fergeaw @ w4
AT o QAT R Tg @ stat s
arfad AR wagll & a7 foad 39a
ff3 1 o1 T35 &7 BT a1 37 )
gw Adf & 1 &Y wiq o % §
fr seferga ot gega’ axq & fod
UF FHIT FAH ZV, AT AGHT 3T 919
9% AT FIAT 7ZT ARRFT g@T 8 o

UF ATT TTATEE WIET T TG Har
% I waaa wegra @19 @1 98 & fF
AA qEadly AT § IewIT q3
FE oy 19 § yg W uF Aar
TR Gar gam g——Now love for the
Second Plan, 39T 3a1$ 33 § dF<
BigF AT @A & A AT G0
T § GFc B3 AT A4 FIAL
F1 I qA 137, FTF §73 BgT 39
A F FW A WL AT HF 7T FT
W F——FT FF9 FT FeATE aFH A
FE F¢ @ &, aar f5afag § a9
FLRE, 19§ 7 T RE 7

Sf; ATAN, GEH : WY 4T F@
g ? @ Neww ¥ faF uw o
Fd & 7

5t FAFNATA A T FATIA
wH & T Ea s g W
A H@HT AT A FAT AL WIE |
oTq FT F W@ 3 fgdr duadiy Fremn
& w™ & faa e o e 3@ & 7
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[ 3agm araam)

# omoE WIIAl & A WIRr FEIL
¥ femar a%ar g f5 oma o d=-
Fffs  F@ar R AW qgTEAT B
AT FEAT TGAR & | ITAATEAS
wgen, 44 gearen @ famrg & 2@
W& A wT ¥ gara fyfia qaadla
AIATT € g5 ] q9 q FATY AT
agr &, gefeggd Sowtad, I4@ETRA
FATIT FFT & | HIEFT AN A i
qRY  gAR AT THEH § SAf AT
I FF AT qg TAT & | A
AT FERE I F, AR HAZ
gieFmA gl g, WU UTSA JrERA
agr &1 # wgr awaan fr $sfegaa
g, fagar o gare fadwt wig
T & M fewd &, 5% gqdr grar
1 98 SET 7 a@y ? IR W
w3 & AT g9 AT GHTY a3FIT
JTEH qGMAT HWET &, 93 W § uR
99 g WAYEE § S@T ATgd
g

i ag 7z W g 5 e s
A3 @ &, 75T § WL faama smot: Usg &
ATA FHIAT &, 71 fGegeara d agr &
W A T R oATE § ar G0
HIET AT A FI T gFqqaT faia
g saF) ¥f@d | g, F arg 987
g ag ag & fo AT wrd wr 5T 919 T
9T 3@ § fo6 avas 7 o Zrar wrar §
qg HEWRIEIR q 4T 74) g |

Dr. R. B. GOUR: 1 draw the attén-
P.M.

SHrr DEOKINANDAN NARAYAN:
Let me have my chance. You had
your chance.

[ RAJYA SABHA ]

tion of the hon. Member that the

Industrial Unrest 8c8

MNA g F2A 91 @r g ©F a¥a8 5
FANT FT AHS @A 4 ITR! 37 A
F 3@ ¢ fF 3 o 3g avad 7 3™
qg AT | a4\ AL g1 v T
I MIHT WX @A Argd {5 agi
9T gAR WAl B gfaga A W &
FIT7, agt 9T AT FF 9 AT, AT
g3 fear g8, &1 §g Adre g4, 9aq
worgy Afas Al g@ | ¥R FRO
g 9T ¥ foaAr awam w@g 9@
Jaqr F g AT A |

Mo TR TFITANY : 44T HEAAT-
17 H A TG AT T HITHT NG &
gar 7

i EAATA AW : H T
Fg Wl g & = i q wgagarg
¥ T FF FUAT ARG AT ALE FAT |
W ag Fgar argar g fr wgweEtz §
A£G AMH  FEET g G GAT
qG TAT AT T FWEETR &§ AL
7 WOHET A HET F@T W
wagd @ & a3 T 91 gafaqs
agi g qzmre wE frag & A
g 1

o UYF IZET MY : Far ;T
a% g F s wee f qgh 9T wdr

g

sl FAFNARA AW ;. aE
ar arg § RGT, FATa & 5 owrawr
AL qEF I AT AR HT HHL v ar
R AGT F AT 7 T S | Ffwe
gl qr uF WY faw a7 ad g
AR frel F #07 iar wr AR asgd
a mifa @

I TET A OF W a7 g Frawr
1A 937 T § MWifs @ qwat T g4
g1 389 ag 919 < ¢ 5 uw s9ey



809 Committee on

FATE A | AR A § IS ST A
FE I AR | qriwAAT T FRE
FATE T E | 99 arfAarHe F1E FHE
FAMET § AT 394 AT 9 & awr fad
T E | 9% 39 NEI™ 4 @EET
7z faar mar § ' o FAY wF WA
fefifeds qdfs”’ | gI FAT |
% a9 & 3@ 5w g 5 o afaferd
qrEfa #RET A grad A f5a ol A
faar 1z oEifesa ardfsr FRE
q grad § @ a9 ® A gy o
Sg&r AA qadat g z@lad d wE
Teffera @iffa & am ¥ ogauar
g ) I AT WIEAT ST @rE Sara g
ag qw@r g

Sart J. V. K. VALLABHA RAO:

Ban all parties and leave Congress
only. Then he will be satisfied.

W IaFAEA AREW ;A F
W SR frqd & faeend,
1 A5 A Far ady qwar g 1w
S IqF g WG @I FL qy A
qq &1 gFe femig I o 3@ Aw
arg & gafad 3R wrd 599 faga § )

Surr V. PRASAD RAO: On a point
of order, Sir. I don't understand
what is the relationship between the
hon. Member’s allegation

Sur1 DEOKINANDAN NARAYAN:
I am talking in conformity with the
Resolution. I am criticising the pro-
posal of all Political Parties’ Com-
mittee. I am opposing it tooth and
nail because I know the experience of
“all political parties committee’s”
devastation that was brought about in
Bombay.

Dr. R. B. GOUR: He wants the
retention of bilingual Bombay for
industrial peace.

Suri DEOKINANDAN NARAYAN:
I have been looking at it when you
have been talking.
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Tue VICE-CHAIRMAN (Sarr P. N.
SaprvU) : The hon, Member must bring
his remarks to a close.

Suri DEOKINANDAN NARAYAN:
I am sticking to the words of the
Resolution only. I am not going out-
side the Resolution.

Tue VICE-CHAIRMAN (Szrr P. N.
Sapru): You have exceeded your
time,

SHrr DEOKINANDAN NARAYAN:
I shall finish in two or three minutes,

Tue VICE-CHAIRMAN (SHrI P, N.
Sapru): I cannot extend the time.

Snr1 DEOKINANDAN NARAYAN:
So many people disturbed me. What

am I to do? You are not giving me
protection,

(Interruptions)

Surr D. A, MIRZA: May I suggest
that we adjourn at 5-30?

Tue VICE-CHAIRMAN (Sur: P. N.
Sapru): There is a meeting.

q IFRART QAW : F 0F
T faaz W Sgar E 1 WY wmd W
waay  7g ¢ 5 5w swaw w1 wdem
wi% Agl § oFife defemaw madwe
AT AT X A9 @AT WA § W
ST q%F AT WIE AYGR § a9 9F WA
A arm g oo ]

Tue VICE-CHAIRMAN (Surr P. N.
Sapru): You have said that.

%) IFRITET TGN ¢ zEfT
§ FgAr Area g I gw Ny o Sefeyer
TAWE A TET AT A1ed WifF mat
¥, AT A, TTATH 4V30 TgT qAREL
g & FT g zafad wwver
¥ AT §IT FW@& TR AIS IAHT
TOAT AR AV A AT SN ATER |
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gET g S ®E St g 98 ug
S 5 a3 ®rEq gaTead &1 939 B
far 7z == g3 fegrom w@r & ar
%9 9@ F OFIS AL WA F
9 (% Fg qar Argar § v za gwam
q S gy foar § & va ardl &1 9w
F AL AAST | qF TFF WG
w® femg afr & § 1 4@ gAA w1
R gad 3@ fgarfd 0 9 A
weTrd &7 faig &t F W ag vEe
g w3s | o faar Srat witgd o

Surt BHUPESH GUPTA: Mr. Vice-
Chairman, Sir, I don’t know as to why
this innocent Resolution of ours, con-
structive also, should have caused so

much anger in some speakers opposite.
We have been treated to a speech by

Shri Deockinandan Narayan. I can
understand his unrest at  heart
because he is one of the Maharash-

trians who has fallen by the wayside
in Maharashtra’s political life.

Sart DEOKINANDAN NARAYAN:
_ Could you follow my Hindi?

Sarr BHUPESH GUPTA: I did not
pay any heed to it. I should have
thought that he would take it in good
grace; but then we heard a previous
speech by Mr. Rajabhoj. That was
more entertaining than illuminating
and we quite enjoyed the whole thing.
He has given us entertainment in an
otherwise stale debate. Again I heard
a speech by Prof. Wadia. He is a
very learned man and of course he
never misses an occasion to say very
good words and sing hallelujah to the
Tatas whenever he gets an opportu-
nity but this time I was a little sur-
prised when he was suggesting that
the U. S. was a Socialist country. I
confess, Mr. Vice-Chairman, that I
lack that kind of learning and know-
ledge—that kind of erudition

Tae VICE-CHAIRMAN (Susrr P. N.
Sapru): I did not understand him to
say that U.S. was a socialist country.
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He said that in the U.S. the standard
of living of the common man was
very much higher than in the socia-
list countries. Am I right?
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Suri BHUPESH GUPTA: I can
understand a statement of that kind
even though that can be discussed but
he discovered socialism and I tell you
—I frankly confess—that I lack that
kind of erudition which discovers the
Eisenhower and Dulles socialism. Let
heavens alone save our education
from such learned men.

PARMA-
What

Dr. SHRiMATI SEETA
NAND (Madhya Pradesh):
about democracy in the USSR?

Surt BHUPESH GUPTA: Another
educationist has risen but we all
expect to hear her next day. Now
serious things have been said here by
hon. Members opposite. Here is a
Resolution in which we say ‘appoint
a Committee’. We never said that
the Opposition or the Communists
shall be the majority in that Com-
mittee. We want a Committee of
Members of Parliament representing
all parties. I take it that the Con-
gress Party, by reason of its strength
here, would occupy a majority posi-
tion in that Committee. Why are
they afraid of going into such a Com-
mittiee? In that Committee, we,
Communists, and others, of the Oppos:-
tion, will naturally be in a mino-
rity. We give them their due—the
majority position. Even so, it seems
they are utterly afraid of facing an
enquiry of this kind. Why? What
makes them afraid? I can understand
the feelings of Mr. Patil who spoke
there trying to find inspiration behind
the Communist Party. I don’t know
if he was feeling the warmth of Tatas’
money that got into the election
pockets of the Congress Party. Bet-
ween the pocket and inspiration, I
think there is more tangible evidence
to give as far as material support that
came to the Congress Party is con-
cerned. The inspiration that he talk-
ed about, when he talked about us,
is only one of the usual things that
have been said without any substance.
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Therefore, I think this way or this
approach is very unhelpful. Let wus
discuss the problem. We have posed
the problem to you. We have a case
to make before the Government and
the country, that the policy of the
Government and of the capitalist class
stands in the way of the good indus-
trial relations which are required for
the development of the country’s
economy. No doubt, we may make
mistakes. But we have a strong case
to make and we propose to make this
case before Parliament, and we pro-
pose to make it also before the Com-
mittee if you appoint such a Commit~
tee. We can compare notes and come
to conclusions. That is our approach.

Tue VICE-CHAIRMAN (Surr P. N.
Sarru): Well, it is time.

BHUPESH GUPTA:
been frightened. Let

SHRI
have

They
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Members go home with their fright;
but let them get rid of the anger and
annoyance for which there is no place
so far as this Resolution is concerned.

Tae VICE-CHAIRMAN (Surr P. N.
SAPrU): When we resume the debate
on the 5th September your speech
will be continued.

Surrt BHUPESH GUPTA: That fol-
lows as a matter of procedure.

Tue VICE-CHAIRMAN (Surr P. N.
Sapru): The House stands adjourned
till 11 AM. on Monday the 25th
August 1958,

The House then adjourned
at two minutes past five of
the clock till eleven of the
clock on Monday the 25th
August, 1958,



